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CENTRAL ADJIINISTRATIVE TR1DU j1\qTAL  
GIAHATI EENCH 

79of 2002 

DATE OF DECISION 23.8.2002  

Tamilmanj 	
APPLIc;NT(s) 

1, 

..M.1L..Sarkar & Mr. A. Chakraborty 	 P'.L J:i: Afl'Ii 	NT(S) 

vERSUS - 

Uiicn olndia&Ors. 

M.JB.C. Pathak, Addi. C.G.S.C. 	 ADVOCLTE 	THE 
REEPONIJEN±'0 . 

fII 	5NBLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN 

TH F'DLE MR.  K.K.SHARMA, MEMBER (A). 

1 	hether Reporters of local papers may be a11ced to see 
_ne judc:rnent 

2 	c be referred 	the R;porter or not ? 

3 	Lether their Loedshps iieh to see the feir copy of the 
u,dgmant ? 	 / 

4 	hether the judgment is to be cliculated to the other 
enc.hes ? 

Judqment delivered by Hon'hle Vice-Chairman. 

0. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.79 of 2002. 

Date of order : This the 23rd day of August, 2002. 

HDn'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Sri M. Tamilmani 
Son of M. Marichetty, 
Working as IFA to TDM 
Office of the TDM,. 
BSNL, Bonqaiqaon. - 	

. ..Applicant 

By Advocates Mr. J.L.Sarkar and Mr. A. Chakraborty. 

-versus- 

Union of India 
Through the Secretary to the 
Government of India, 
Ministry of Communication, 
Department of Telecommunication, 
New Delhi-i. 

The Chief General Manager.  
Telecommunications, Assam Telecom 
Circle, Bharat Sanchar Nigam Ltd., 
Guwahati-7 81007. 

The Member (Finance) 
Department of Telecom, 
Sanchar Bhawan, 
20, Ashoka Road, 
New Delhi-110001. 

Respondents 

By Advocate Mr. B.C. Pathak, Addi. C.G.S.C. 

ORDER 

CHOWDHURY J. (v.c.). 

This 	application 	under 	Section 	19 	of 	the 

Administrative Tribunals Act, 1985 has ariseh and is 

directed against the order dated 2.11.2001 (Annexure-E) 

Contd... 
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passed by the Assistant Chief Accounts Officer, TR, office 

of the Chief General Manager Telecom in the following 

circustanceS 

The applicant worked under the respondents who first 

entered into service on 22.2.1973 as Time Scare Crk and 

in due course he was promoted from time to time. In August, 

1994 the applicant was promoted as Senior Accounts Officer 

which is the post in Group B service. The next promotional 

scope is to the Senior Time Scle of Indian P & T Accounts 

and Finance Service, Group - A in the scale of Rs. 10,000-

1,200/-. By order dated 19.2.2001 the applicant along with 

number of persons were appointed to the Senior Time Scale 

of Indian P & T Accounts and Finance Service, Group A in 

the pay scale of Rs. 10,000-15,200/-. The said appointment 

order itself indicated that the appointment was purely 

temporary and on ad hoc basis for a period of one year or 

till regular officers become available whichever earlier 

with immediate efect. In the said order the name of the 

applicant appeared at serial no. 16. The aforementioned 

order ws issued by the Under Secretary (SEA) to the 

Government of India, Department of Telecomunication vide 

order No. 7-1/2001-SEA-I dated 19.2.2001. Pursuant to the 

said order an order ws passed vide order No.4-8/2001-SEA-

BSNL dated 27.2.2001 and posted the applicat at Assam. To 

to.that effecttan orde :wsipas$ed.by th' thbtJryide Office Memo 

No. ASM/TR/Staff/129/2000-2001/151 dted 21.3.2001 

wherebythe applicant was posted to CAO, Office of the TDM, 

Bongaigaon. Accordingly the applicant joined his duties. 

While things rested at this stage the impugned order dated 

8.11.2001 was issued reverting the applicant to the cadre 

of Senior Acounts Officer. The legitimacy of the order 

dated 8.11.2001 is challenged in this application as 

arbitrary and discriminatory. 

Contd.. 
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2. The respondents submitted their written 	statement 

and took number 	of grounds. One 	of the 	grounds 	is 

intainability of the application against the BSNL. The 

espondents also contended tht the promotion of the 

pplicant was given purely on temporay and ad hoc basis 

F

though against regular vacancy and therefore there was 

nothing wrong in reverting the applicant to his original 

Dst. The respondents in the written statement also stated 

'hat the authority ought to 	yein'itiated disipinary•iproceding 

gainst the applicant but due to procerural delay the 

4 harge sheet ws only issued on 6.2.2002. According to the, 
respondents the authority ought to have initiated a 

isciplinary proceeding but because of procedur.al  delay the 

said was not taken in time and the applicant was allowed to 
iork. 

We have heard Mr. J.L.Sarkar, learned counsel for 

the applicant and Mr. BC..P;atTh,ak, learned?kddl.C.G.5.C. for 

the respondents. The challenge on maintainability raised by 

r B.C. Pathak, is liable to be rejected. The applicant is 

dmittedly serving under the respondent no.1. The order of 

romotion dated 19.2.2001 was issued by the Government of 

I 1ndia. The BSNL only passed the order as a follow up 

neasure. The posting of the officer in BSNL is only to a 

~putation post without any dep-u,t at,iont allowance. The 
application is basically against the order of reversion 

jhich is passed by the respondents. The application cannot 

b1e dismissed as not maintainable. Regarding the other 

cóntention of the respondents it must be stated that from 

tie appointment of the applicant that the applicant was 

Vappointed to the Senior Time Scale of Indian P T Accounts 
tl 
and Finance Service, Group A in the pay scale of Rs. 

l0,000-1S,200 on a purely temporay and ad hoc basis for a 

Contd.. 
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period of •one year or till regular officer become 

available whichevr is earlier, none of the eventualities 

that took place. The conditions mentioned above re 

binding also on teh Respondents. The authority cannot act 

arbitrarily throwing over board considerations. The 

promotion of the appicantthoughmybead hoc but the such 

persons are appointed to continue purely on temporary and 

ad hoc basis till the regular officers are appointed. The 

purported ground of initiation of a disciplinary 

proceeding subsequent to the order of promotion cannot 

justify the reversion of the applicant. On the own 

showing of the respondents no disciplinary proceeding was 

initiated or contemplated when the order of promotion was 

made and factually the applicant was promoted. 

4. 	For the reasons stated above, the impugned order 

dated 8.11.2001 is not sustainable in law and accordingly 

the same is set aside. The application is accordingly 

allowed. There shall however, be no order as to costs. 

(K.K.SHARMA) 
	

(D.N.CHOWDHURY) 
Member (A) 
	

Vice-Chairman 

trd 

\O 
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• 	In The Central Administrative Tribunal 

'GuWahati Bench :: Guwahati, 
----- --- 

OA. No. 	 of 2002: 

• BETWEEN 

Sri M. Tamilmani, Son of 

• 	 M .Marichetty working as IA 

	

• 	
to 1DM Office of the 1DM, BSNL 

Bongaigaon, 

Applicant. 

A 

10 	Union of India through the 

Secretryto the Govt. of India, 

Ministry of Communication, 

Department of Telecommunications 
• 	

NewDelhi_1. 

20 	The Chief General Manager 

Telecommunications, Assam 

telecom Circle, Bharat Sanchar 

• 	 Niam Ltd., Guwahati — 7. 

3. 	The Member (Finance) 

Department of Telecm,$arichar Bhawi,. 

• 	. 20,Ashoka Road, New Delhi — 110001.. 

Respondents 

Details, of the application. 

• 	- 	. 	 • 	 • 	. 	P120 	• • a a 
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1. 	Particulars of the Orders against which the 

application is made : 

The application is made against the Order No0  4-15/ 

2001—SEA(.BSNL) dated 26-9-2001 and the Memo No. ASM/TR/taf f/ 

129/2000-2001/18 dated 8-11-2001, 

2, 	Jurisdiction : 

The applicant declares that, the subject matter of the 

application is within the jurisdiction of the Hon'ble Tribunal. 

3.'. 	Limitation : 
------ 

The applicant declares.that the application is within 

the period of limitation under. section 21 of the Administrative 

Tribunal Act, 1985. 

4. 	Facts of the case 

4.1 	That the applicant is a citizen of India and as such is 

entitled to the rights and previleges guaranteed by the consti-

tu.tion of India, 

4,2 	That the applicant joined the Department of Telecommuni- 

cation w.e.f, 22-2-1973 as Time Scale Clerk thereafter was 

promoted as Junior Accounts Officer in January, 1980 , then as 

Assistant Accounts Officer w,e, f. 1-4-197 and further promoted 

as Accounts Officer in July, 199 1 . In August 1995 he Was promoted 

as Senior Accounts Officer. It is stated that the posts of MO, 

AO and Sr. AO are in P&T Accounts and Finance Service, Telecom 

Wing, 'Group—B and as such the applicant ws in' the said Group—B 

6e rvice. 

P/3. . . .'. . 0 
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4.3 	That from the post of Sr. A.0. the next promotional 

Scope is to the Senior Time Sale of Indian P&T Accounts 

and Finance Service, Group-A in scaieof Rs, 10,000 - 1200/-

(torshort $15) and the applicant was eligib Le and fit for 

the said próinoion to Group-A service. There were vácancieé 

in the STS Group-A service and the President Was pleased to 

appoint oHicers including the applIcitx to the said post 

in scale Rs. 10,000 - 1200/- . For reason of the adminis 

tration the promotion Was called temporary and adhoc for a 

period of one year or till regular officers become available, 

whichever is earlier. It is stated that the instructions of 

the Govt. of India as regards applicability of the procedure 

to be followed in respect of officers under suspension/in 

respect of whom disciplinary/criminal cases were pending, 

Were applicable in the said promotion. These adhocpromotions 

were given after consideration by duly constituted Departmental 

promotion committee (f:Oi shor DPC), The Department of Tele-

communications (for short DOT) by off ice Order dated 19-2-2001 

communicated the pleasure of the president to promote the 

officers including the applicant. The name of the applicant 

was shown in serial member 16. Though the promotion Was said 

to be adhoc, it was against regular vacancies and Was regular 

in nature for continuing as per Rules, procedures and the Laws 

and the promotions were ordered on terms mentioned in the said 

office order dated 19-2-2001. It is stated that the applicant 

was not in suspension nor ny disciplinary/criminal case was 

pending against him. 

Copy of the Order dated 19-2-2001 is 

enclosed as Arinexure - A. 

rA 
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4.4 . That by an Order .  dated 27-2-2001 the posting order was 

issued in pursuant to the office order dated 19-2-2001 on texms 

and conditions, and the name of the applicant was shown qn 

Serial number 15. 

• Copy of the order dated 27-2-2001 is 

enclosed as Annexure - 

4.5 	That by ó order dated 21._2001 issued by the office 

of.. CGMT'the applicant was posted as Ghief Accounts Officer 

(for short CAD) in the office of the ThM, Bongaigaon s , The 

pplican.t toàk charge as CAD 'w.e..f. 4-2001. 

Copy of the order dated 21-3-2001, is 

enclosed as Annexure - C, 

4.6 	That whil the applicant was working as CAD in STS 
441- 

Group—A service (adhoc). , , 	order dated 26-9-2001 was Issued 

by the respondents shong names of officers and ordering 

promotion for a period of one year w.e.f. .197 —2001 (or till 

tM date of retirement) or till the DPC approved off iers become 

available, whichever i's earlier, after their reversion to the 

gade of AD/Sr AD on the afternoon of 17-7-2001 • The applicant 

is bewildered, as to why he could be reverted on 17-7-2001. He 

was proniotéd w.e.f. 45-2001 and the period of one year would 

expire on 3-5-2002 and as such there is no scope, of reversion 

before that date as per the order of promotion on presidential 

approval. The applicant states that his name has been wrongly. 

mixed with other officers •undaly and the order' of reversion 

has been' made. The applicant's promotion in 51$, therefore, .is. 

continuing and the clause of reversion on 17-7-01 is not 

applicable to him. Moreover, when the applicant has already 

PIR  '.• • I • • • • 
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worked, the reversion  on 17-7-2001 can not be made retrospectively 

by the order dated 26-9-2001. The applicant begs ato state that 

he does not, know about the contents of the letters and OW 

:mentioned in the said office order dated 26-9-2001. The OT . 

order dated 19-2-2001,,4e has received jj3 numbered 7_1/2001_ 

SEA-i. There are 441 officers in the said order dated 26-9-2001 

The name of the applicant appears in page 10 against serial 

number 328. The applicant comesfor the liberty to produce the' 

full list- at the time of Hearing. 

Copy of the order dated 269-2001 (with 

relevant pages number 1, 10,12 and 13) 

is enclosed as knexure - D. 
--- 

4.7 	That by an order dated 8-11-2001 the applicant has 

purported to be reverted to the cadre of Sr.AO. w.e.f. 17-7-2001 

and Ordered to 1k after the duties of lEA/CÁO without any extra 

zemuneration till further orders. This has been approved by the 

General Manager, Finance and the chief General Manager Telecom, 

Assam Circle, Guwahati, The purported reversion has been made 

as per instiuctions in para - 2. of letter No. 4-1/2001-SEA(BSNL) 

dated 26-7-2001.. The applicant hambly states that the order ,  

dated 8-11-2001 purported by reverting the applicant is ex-facie 

illegal and in congxuious in the facts  and circumstances of the 

casei, The copy of order dated 26-7-2001 mentioned in the Memo 

dated 8-11-2001 has not been given to the applicant. The ordei 

of reversion has been made retrospectively that too in complete 

violation and negligence of the terms of promotion.. No notice/ 

show cause before reversion was also given to the applicant, The 

order has also not been approved by the competant authority. The 

P/6.,.. 



-6- 

order is patently arbitrary and whimsical and does not speak 

of any reason. The order dated 8_112001 is as such void 

ab—mitio and non—est in the eye of law. 

Copy of the order dated •811_2001 is 

enclosed as Annexure - 
- 

4.8 	That in this connection it is reiterated that there was 

• no pending case against the applicant for with holding promotion 

for employees as required in avl dated 14-9-1992 and he was  

found fit and41igi ble for promotion and was promoted as such, 

arid he can not be reverted withfol1owing principles of natural 

justice.. 

The content of Govt. of India, Department of Personal 

and Training O.M dated 14-9-1992 from swarny's publication is 

enclosed as Arinexure - Fo 

4.9 	That the applicant submitted representation dated 

2711-2001 and 24-12-2001 but he hasAreceived  any relief. 

Copy of the representations dated 27,11.2001 

	

and 24.12.2001 are enclosed as Annexure 	G 
- 

& H respectively. 

4.10 	That the applicant is discharging the duties of lEA to 

1DM, Bongaigaon but he is being denied emmo.luments attached 

• 	o the post of IFA/CAO due to the arbiry clause - 'to look 

• 

	

	after the duties of IFA/CAO without any extra remuneration till 

further order's. It is humbly submitted that this clause is 

P/7. . . . . . . 
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arbitrary and whimsical and violative of Article 14, 16 and 

21 of the constitution of India. He is continuing with the 

$ ame duties of IFA/CAO and dis cha rging the fun ction of IFA/cAO 

• 

	

	in the same manner as he has been doing after his initial 

promotion, 

b. 	Grounds for reliefs with legal provisions. : 
- -- --p- 

For that the appXicant was promoted on presidential 

approval and theorder of reversion Without the approval of 

the competent Authority is arbitrary, whimsical and capricious 

and offends Article 14, 16 and 21 A of the constitution of India, 

5.2 	For that the order of reversion has been made in complete 

violation nd negligence of the terms of promotion. 

6.3 	For that the applicant has not been given any notice/ 

show cause before the order of reversion and as such is violative 

of the prriciples of naturnal justice. 

6,4 	For that the applicant was promoted w,e.f. 4-5-2001 

and he mrked in the promoted post as such, and now he canbe 

reverted restrospectively. 

5,5 	For that the order dated 8-11-2001 contains 	arbitrary 

clase5 arid as such the said order is void ab—i*jtio and non—est 

in the eye of Law, 

5.6 	For that the applicant is discharging the duties of IFA 

to TM but he is being denied emmoluments attached to the said 

post which is arbitrary, whimsical and against the principle of 

Administrative fair play. 

P18.. ... 
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5.7 	For that the applicant is being denied the promotion 

in complete violation of Govt. Of India, O.M. dated 14-9-1992. 

F 

For that the reversjOn on 1 7-7-2001 can not be made 

retrospectively by subsequent orders and as such the orders 

of reversion is had and not tehabje in Law. 

60 	Details of remedies exhausted. : 
- 	 -- 	- - 	 - -- 

F 

Theie is no ±'emedy under any rule and this lion' ble 

Tribunal is the only forum for redressal of the grievncé, 

However the applicant submitted representati ons Wit hout any 

reply, 

7. 	Matters not previously filed or pending before any 

other court. 

The applican.t declares that he has not filed any other 

case inany tribunal, court or any other forum agairLst the 

impugned orders. 

80 	Reliefs sought for. : 
	 F 

Under the facts and circumstances of the• cas, the 

applicant prays for the following reliefs: 

0

andThs Order dated 8—i1-200 (Annexure—E) be set aside 

 quashed. 	 - 

8.2 	The order dated 26-9-2001 be modified ta extent that the 

reversion clause is not applicable to the applicant. 

P/9. . . . . 



8.3 	The.aplicant be paid emmoluments in the scale of 
5 

Rs. 10000 - 1 9 200/— attached to the grade of ST of IP&T 

AFS Gr. A with arEearrs from 8-112001. 

8.4 	Cost of the case 

8,5 	Any other relief/reliefs the Hon'ble Tribunal may 

deef fit and proper. 

The above reliefs are prayed for on the grounds 

stated in para 5 above, 

Interim relief prayed for ; 

During the pendency of this application the applict 

prays for the following relief 

9.1 	The applicant be paid emmôluments attached to the post 

of lEA/CÁO in the scale. 

The above relief is prayed for on the grounds stated 

in para 5 above. 

This apprication has been fired through Advocate.. 

ii. 	Particulars of postal order. 

1.) IPO No. 

Dateof issue 

Issued from 

Payable at 

12. 	Particulars of Enclosures : 

As stated in the index. 

Verification. 

(1 
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VERIFICATIcg'4 

1, M. Tamilmani1 son of M. Marichetty, resident of 

Bongaigaon, aged about 48 years do hereby verify that 

the statexrnts made inpara 1, 4, 6 and 7 are txue to 

my personal knowledge and those made in para 2, 3 and 

are true to. my legal advice and the rests are my 	3 

humble submission, I have not suppressed any material 

facts. 	. 

And I, sign this verification on this 	day of 

March, 2002 at Guwahati. 

L 

SIcAIUEE 



Subject: Transfers/promotion and postings in the grade of 
Senior Time Scale of Indian P&T Acco.unts and 
Finance Service Group A' 

:The,' President is pl eased to appoint the following 
Sr.AOs/AOs of Telecom Wing to the. Senior Time Scale of : Indian 
P&T Accounts and FinanceService, Group "A" in the pay scale 
of Rs. 10000-15200/- on a purely temporary and adhoc basis 
for a period of one year or till regular officers become 
avaijabie whichever is earlier, with immediate effect or from 
the date the charge of the post is actually taken,, whichever 
is later and post them to the circle/offiCe shown against 
each: -  0 

~52 .1  

1 

t\ 
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No.7-1/2001-SEA - I 	., 

Government of India 
• Department of Telecommunications. 

Ashoka -,Raod, Snchar Bhavan, New Delhi-11000 

• 	 New Delhi, the 19th Fe 

OFFICE ORDER. 

4 HrçV. / 

2.3 FEB 2001 

Staff 	•.'t4ame 	ofthe 	Officer . Posted to 
No. 	. No 	. 'S/Sh/Smt. . posting 

. 80711 G 	RAMULU APT C.O. BSNL 
 . 81191 K. 	DANDAPANI GJT C.O. BSNL 

3 81297 R.P. 	SINGE UPE C.O. BSNL 

 81313 RAGHAVAN PODUVAL P. 	. KRT. C.O. BSNL 

 81440 PERUMAL ILLAIYA TNT C.O'. •BSNL 

6 	. 81184 PSR MURTHY 	 . MTNL ND MTNL.ND 

7. 81468 PATNAIK M.R.P. ORISSA C.0 I3SNL 

8 	. 81469 ROY D.S. KOL TD C.O. BSNL 

9 	. 81470 GUPTA ; ORAM NATE BIHAR C.O. BSNL 

 81471 • KAUR U4L H?T C.O. BSNL 

 81472 ACHARD. • APT C.O. BSNL 

 81473 . 	 'R2M MOHAN H.P. 	• CHEN TD 
• 	

C.O. BSNL 

13... 81474 	• SINGE KIRPAL 	 '3 • ?BT C.O. BSNL 

14. 81475 LOKANATHAN A.N. KNT C.O. BSNL 

.15.. 81476 ANANTHAKRISHNAN T.K. CHEN TD O. BSNL 
81477 T 	AE I CHN_TD C.O. BSNL. 

it /••• 	7. 81478 . 	 BHATT 	S.S. 	 '. KNT C.O. 
 81479 . 	 SHARMA A.K.' 	• ALTTC Gzb C.O. BSNL 

 • 	81480 	'' RAMACHANDRAN. T. KRT C.O. BSNL 

 81481 ILANCHEZHIAN S. CHEN TD CO. BSNIJ 
/ 

 81483 RAMAMURTHY T.K. STR • 	C.O. BSNL 

( 	
22 81485 .BALAKUMAR S. KNT C.O. I3SNL 

• 	23. 81486,, ''ANSAL 	R.N. 	 • 
MTNL ND . 	 MTNL ND 

24. 81487 ARORA A.C. 	 . NT? C.O. 
MTNL 

BSNL 
ND 81489 

-- 

 T$INHA U.K. 	- ' MTNL NI) 
------------- 

--------------------------------------------- 

r . 

. contd. 	p. .2/- 
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Si 	Staff " 	Name ofthe Officer:: 	:. Present 'Pop€'ed'to 
No. 	No. 	S/Sh/Srnt. . 	... 	posting 	a I 

26. 8142, 	SRINIVASA S. 	 ,.' KNT 	6.0. BSNL 	
j V 27. 	845 

.
5. 	MADART.R.:.'YI 	MTNL ND'."'MTNL ND 

H 	28. 81494 	KAMATH H.S. 	•. 	. 	KNT' 	.::C.OBSNL 
29.., 81495.. 	BOSE PRABIR 	. 	KOL TD:'C.O.BSNL 

81496 	8&LASUBRAMAN IAN K. / - 	CHEN TD 	C. 0 BSNL 

	

-31 ' 81497 	VENKATARAMANA K. 	APT 	C 0 BSNL 
32 	81498 	BOMNAYAN V. 	-:. 	KNT 	C. 0. BSNL 
33 	81500 	MOHANA KRISHNAN D , r t CHEN TD 	C 0 BS&L • 	34. '81501 	SHANMUGAM P. . 	" fl V' KNT ' .° 	C.O.. BSNL 
35, 81502 	SURYANARAYANAMURTHYN.LTNT 	.''C.O. BSF1L 
36. 81503 	MEENAKSHI SUNDRAM\S.1; :'KNT ' 	.' C.O. :BSNL 
37: 81504 	PRASAD GOPAEJ 	1 .  . 	UP(c4) 	.'; C.O. BSNL 
38. 81505 	SINHA H.P. 	 BRT' 	C.O. BSNL 
39.,: 81506 	RAJ KUMAR 	'I. 	HRT 	'" C.O. 'BSNL4 

	

• 40. 81507 	INGH RAM BHAROSA'' 	BRT 	C.O.. BSNL 

	

• ' 41., 81508 	CIADHA 	P C 	 ' MTNL ND. MTNL ND 
42. 	81509 	'MAJUMDAR N K ' 	.', 	. KOL TD , . C.O. BSNL 

' H 43. 81510 	GUPTA U R . 	" 	MPT 	C.O. BSNL 
•* 	44. 81512 	SINGH SHIVAPAL 'L . " 	UPE 	C.O. BSNL 

' 81514 	'SUBRAMANIAM R •' ." 	KNT 	. C.O. BSNL 
81515 	MALI' S I 	• :' 	.. 	MHT 	C.O. BSNL 

''81516 	CHOUDHARY H F 	,'' 	 MHT 	C.O. BSNL 
• 	48. 	81517 , 	3AYRAMI REDDY A .. i':. 	APT 	. C.O. BSNL 

81518 	KUPPUSWAHI N 	 MPT 	C.O. BSN[J 
81520 	SRINIVASAN V 	 T6D 	C.O. BSNL 
.81521 	MADHAVAN tJNNI p 	'' ' KRT 	C'.,O. BSNL 
81522 	SHYAM SUNDER S V'.J' 	STRC.0. BSNL 
.81523 	BHATT R V 	 KNT 	C.O. BSNL 
8124.,. ''. RAHAKRISHNAN s' 	V'. ' 	MPT 	C.Q..BSNL 

55 	81521 	RAJAMANT A 	l 	1rNT 	C 0 BSNL 
56 	8152 	KRISHNANURTHY S SIVARAM APT 	C 0 BSNL 
57 	81529MISHRA G P 	" I 	UPE 	C. 0 BSNL 
58 	81530 	RATH G P 	 ORT 	C. 0 BSNL 
59 	81531 	SAHU B C 	 ORT 	'C 0 BSNL 
60 	81533 	GOPARAJU N 	F ' 	NPR 	' C 0 BSNL 

' 	61 	81534 	YADAV SHRI RAM ( 	! 	UPE 	0 BSNL 
62 	81535 	RAMA SUBBIAH T 	 APT 	C. 0 BSNL 
63 	81537 	SANKARA NARAYANAN K 	TNT 	' 'C 0 BSNL 

81539 	SWAMY S NJTHUKUMARA ' 	. TNT • ' 	C.O. BSNL 
•81540 	KARTHIKEYAN S °':': 	: TNT ' 	c.0 BSNL 

66.• 81541 	AHMED SHABBIR . 	ERT 	•":''C.O. BSNL 
67.81542 , 	RYANARAYNAN R 	 CHEN TD:C.O. BSNL 
68. :81543 	NGAMAYYA G 	 APT 	•1 . jç.O.BSNL 
69 

,
81544 	DHANAPAL p 	 CHEN TD - C. 0 BSNL 

70 	81545 	RAMBALESWAR 	r 	 UPE 	C. 0 BSNL 
71. 81547 	KRISHNAMACHARYULUYV;' .GJT 	•:'.'C.O.,BSNL 
72 	81548 	KSHIRSAGAR R C: ''- 	MHT 	J''.C.O. BSNL 
73. 81550 	PATEL N L 	GJT 	••'CO'BSNL 

contd..p..3/- 
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--------------- --------------------- - - - - - - - - - - - - - - - 
- - - - - - - 

Si Staff Name ofthe Officer . 	 Present posted to 

No. No. S/Sh/Srnt. ': 	 posting 
---------------------------------------------------------------- 

74.81551 SRINIVASAN 	R 	
------------------------------- 

MTNL(ND) MTNL ND 

75. 81553 RADHAKRISHNJtURTHY. C.O. BSNL 

76 81554 	. ThIN R K . 	 ..PBT C.O. BSNL 

77 81555 BAL s C . 	 .,ORT C.O. BSNL 

• 78... 81556 GARG S N ' 	 R.JT C.O. BSNL 

79. '8.1557 VEERAMANI A 	', MTNL MUM 	MTNLI MUM 

• .80. 81558 RAJAN A tTNT ,. 	C.O. BSNL 

81560 MEHTA M L i.:''J 	PET C.O. BSNL 

82 81561 'RIVASTAVA S p UPE C 0 	BSNL 

83 81562 'IRAMACHANDRAN A K KRT C 0 BSNL 

84 81563 IURUGAN V TNT 'C 0 BSNL 

85 81564 4VAL B M GJT C 0 BSNL 

86 81566 G1JAR S H ' MHT C 0 	BSNL 

• 81567 ' SUNDARA MURTHY K S 'H 	LCHEN TD C.O. BSNL 

88 81568 ' OM PARKASH VERMA '.: 	 .UPE C.O. BSNL 

• 89. 81569 PERUMAL H ;TNT C.O.SNL 
'BSNL 90 	•. 81570 NIVARGIKAR A S MHT C.0. 

91 	. 81571 . MALLIK T K CHEN. TD  C.O. BSNL 
• 

92 	•. 81572 NAGARAJAN N 	
• TNT C.O. . BSNL 

. 

93 	•. 81573 ' 'JUNEJA RAJENDRA PRASAD....CO BSNL C.O. BSNL 

 81574 ''RAMASWAMY N TNT C.O.' BSNL 

 81575 RAMA MOHAN RAO R STR C.O. BSNL 

 81576 SATYANJRAYANA K •..TS 	CAL C.O. BSNL 

97.' 81579 REDDY B S N APT C.O. BSNL 

 81580 TIWARI BRIJESH 	S 'i 	BRT C.O. BSNL 

 84559 . 	 PANDEY 	R 	G 	• 	' 
. CO BSNL C.O. BSNL 

 81581 : 	 PALANIAPPAN K , • MTNL ND MTNL ND. 

101 81582 •' CHATTERJEE V .MTNL ND MTNL ND 

102.. 81583 MOHINUDDIN S K 	. ORT C.O. BSNL 

 81584 . . 	 KESAVADAS A 	',. APT 	. C.O. BSNL 

 81585 ' 	 MANUJ RAMDHAR 	. . 	
BRT. C.O.' BSNL 

 81587 . '.' JAIN 	PUKHRAJ 	" '',RJT C.O. BSNL 

 81588 DARJI R B 	 • : 
, C.O. BSNL 

107'; 81590 . NAGRAJ M R .. 	'cKNT C.O..BSNL 

 81591 SHARMA DARBARILAL ' 	 'Mi;. J&K 	. C.O.. BSNL 

 81592 'BEHL NARESH KUMAR.'"; C.O. BSNL 

 81593 AGAIAH V 	• ' 	 APT C.O. BSNL 

 81594 iANDRAN 	N ,'' 	: •'Ljj 	TNT 	.. C.O.. BSNL 

 81596 
' 	

SAMAL RAO M .it,0RT 	. C.O.. BSNLJ 

 81597 ACHARYULU V S N •,'GJT 	. 	• C.O. BSNL 
BSNL 

 81598 
' 	

CHANDA SUNIL KUMAR • ...... 	WET 	.• C.O., 

 81599 • 	 BANERJEE MAHADEV . 	 '.'i 	NE 	• 	. C.0.' BSNL 

 81601 TOMAR SATYA DEV SINGH1,TEL.DTE. TEL.DTE. 

 81602 SONI RADH'A KRISHAN RJT• • C.0. BSNL 

118.' 81603 • 	 VENUGOPAL 	P 	'. 	 . :' .:.';;'.TNT C.O. BSNL 

 81604 PAL 	NARINDER 	• 	': ' PET 	• C.O. BSNL 

 81605 VIJAYARAGHAVAN J • 	 ;'-. ­ KNT 	• C.O. BSNL 

 81608 KRISHN,A MURTHY G • 	 APT C.O. 

 81609 ROUTHPINAKI NE - C.O. BSNL 

--, • 

contd. .p. .4/- 
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Stáff 	Name ofthe Officer 	
Present Posted to 

/O 	No. 	S/Sh/Smt 	 post.ng  
--- - -

-:.7 -------------.-..----------------------- 

	

'123.'Q1610 	PANDA BALARAM 	
ORT 	C.O. BSNL 

	

'124 1611 	TIWARI AKSHYABAR NPH 	
BRT 	C 0 BSNL 

125 81612 	SA'1,PATHY DURGA ACHáRAN 	
ORT 

 
C. 0 BSNTJ 

126 81613 	PAtNISAMY K 	 TNT 	C 0 BSNL 

127 . : 81614. 	MOHINUDDIN GULAM 	" 	
BRTf' ': 	 C.O.BSNLY 

128 81615 	BISAL MAHESWAR 	 ORTr:. 	C.O. BSNI* 

81616-, KUMARASWAMY PILLAI K 	
T.F. MUM. C.O. BSNL:', 

81618. 	' OJHA BALARAM 	. 	 ORT . 	 C.O. BSNL'' 

8119 	PATIL S W 	 MHT'.' 	C.O. BSNL 

81620 	MAHALLE M T 	'' 	 MHT 	C.O. ,BSNL,' 

81621 	GADEKAR B G 	 MPT 	C.O. BSNL' 

81622 	SINGH BASUDEO P D 	ET? 	. C.O. BSNLI 

2. 	. The President, is also pl eased . to appoint' the 

following . 
Sr.AOs/APS 'of postal' Wing. tothe Senior 'Time 

Scale of.'Irdian'P&T Acd .int and. Finance Service, Group "A" 
in the pay' scale 'of Rs. 10000-15209/ 'on a,purelY temporary 
'and adhoc: basis, for a period of one'yearOr till regular 
officers,beCOlfle available t4hjchever.iS earlier with immediate 
effect or..fromthe date the charge of thepost is actuallY 
taken, whichever is later  andP0s.t them' tol the circle/office 

shown against' each:- 	 ' 

Si Staff 'Name of the Officer , , 

	circle where posting on 

No.No. 	S/Sh/Smt. 	 working 	promotion 
----------------------------------------------------- 

POSTAL 	SWAPANKUMAR ROY 
, 	 PMG' .3HARKHAND. Co BSNL 

	

136..POSTAL 	BAMESHWAR PATHAK 	POSTAL DTE. 
	TEL :D.TE 

POSTAL 	'V,INAY KUMAR SINHA 	DAP PATNA 	
CO SSNL 

POSTAL , 
SUBATO KUMAR 	' POSTAL DTE. 	TEL DTE 

.Mt.%IERJEE 	' 	 ' . 	 .

nulaMery 

	

- . 	 -... .J.,. 	 PTM CUTTACK . CO BSNL 
POSTAL 	P 1Ltt Z\UL'1t%L\ 

OSTAL 	SAJAR SAN SAHOO 	. 	 PAO,CUTTCK 	DO? 

'POSTAL 	'UGL KISHORE SEURA 	PAOCUTTACK' 
	'CO BSNL 

POSTAL 	ISHWARI SINGH RATHORE PSCI GZB. 
	MTNL ND 

POSTAL 	VI.JAY KUMARMISHRA. 	' 	 PAO.LUCKNOW 	CO BSNL 

POSTAL . 	 RAJ KUMAR SINGH' 	' 	 .'' DAP LUCKNOW 	CO BSNL 

145.'POSTAL 	R. NAGARAJAN 	, 	
PAO BANGALORECO BSNL., 

146. POSTAL 	T.SRIDHAR 	
PAO BANGALORE CO BSNL' 

3. 	The 	following 	transfers in the grade of STS 
	(CAOs) 	of 

Indian ?&TAcCOUfltS anFinaflce Service are, are ordered 
	with 

immediate effect:- 10  

Si 	Staff 	Name of 	the Of fjcer ' 	

. C irrc l e  •where 	Posting Ofl 

No.t4o. 	S/Sh/Smt. 	
working 	transfer 

i. 	postal 	M.R.P. 	Sharma 	
CPMG Guwahati 	CO BSNL 

2. 	postal 	Anlmesh Ch. BiswaS 	
GMTD Faridabad 	DO? 

contd..P. .5/- 

I. 

•1' 



A-, 
• • 	 Shri M R P Sharma on completion of his tenure may b 

posted to his choice of posting - 

4. 

	

. 	
'I'' : . 	f..... 	

,. . 

The, representations submitted by the officers for 
posting within BSNL are being forwarded to Director (Finance), 
BSNL and in r,èsp,ect of postings within Department of Posts. to 
DDG (PA, DO? 

5 	The posting of officers allotted to Corporate Office 
BSNL, will be det:ided by the Director (Finance), BSNL t ,.afld •i'n 

respect of officers allotted to Department of Posts by 
DDG (PAF) . 	 .. 	 , 

6; 	This arrangement is purely on temporary and' adhc 
basis and these officers would have,, no claim for :their 
seniority inSTS based on this promotion,. , 

The posting of officers, to Delhi TelephOfleS/Mumbai 
Telephones under W1'NL Delhi is on deemed deputation . basis 

without deputation. allowance. 

' 	 . In case of di sc i p linary/Vigilance caseof the type 
referred to in DOP&T O.M. No. 22011/4/91EStt(A), dated 14-9-
92 is pending against them or any punishment of stoppage of 
increment is'.in operation; 'the officer should not be promoted 
without obtaining the specific approval of this DireCtOrate. 
Information in this regard maybe brought to 'the notice of the 
Directorate forthwith. 

The Heads of Circles will intimate the station of 
postings to each other in respect of •the. officers alloted to 
their respective circle/Office. The Heads of Circles may 
ensure that'.the officers are.relieved prornptly on receipt of' 
the stationsf postings from the Circles coxcerned without 
waiting for sutitutes to join 

•  ~The"the officers promote to the grade
riLn a a will be fixed underFR22-I(a)(1) read

with FR- 5ence to their payin the' grade of AO/Sr. 

AO. 	 • 

11. 	As ordered in this office letter N. 314-:52/92 - STG 
III dated 21.12.92, the of'ficers'promOted on ad-hoc basis 
above, must join their new 'places of duty within 40 days from 
the date of issue of orders. All the Heads of Circles are 
requested to ensu,re that the stations of postings are 
communicated to the' 	counterparts within 10 days. 

contd..p..6/ 
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- 12. 	The date4on which the :above orders are- given ef feat 
to maybe int,imatedto the undersjgnedand charge reports sent. 

• to alfconcerned. A consolidated report of the officers - who 
•. '. haveeenJrelieved/joined their new postings may also : be intimated9 Qn completion of 40 days. 

- 	 - 	 (M.K; SETIA) 	 - 
- 	 - 	-UNDER- SECRETARY (SEA) 

	

;-;I- 	
-: 	-- 	 - 

To 

rector (Finance) C.O., BSNL, New1Delh.i, alongwith 
the,represntatjons received from concerned officers• 
for posting within BSNL.. 	- -- 	 . 	- 

2. 	Directr (Finance), C.O. MTNL, New Delhi.' 	- - 
3. 	CGM/IF-A, MTNL Delhj/Mumbaj.  
4. 	DDG(?AF), Postal Dte alongwith the representations - 

- received from the concerned officers-for  
DO?. 	

posting within 

While issuing the posting orders, the following may be 
• 	ensured.  

No leave should be granted to the officers after being 
relieved from thetC1rc1es without prior permission from the 
Direct'orate. The officers who are promoted above, in case they 
are officisating locAly, the arrangement should be terminated 
and be given orders afresh in compliance with this Order. 

It the officers fail to join at the new post, it whir- be 
presumed that they are not interested in ad-hoc promotion - and 
the 	orders 	shall be deemed to 	have 	been -cancelled 
automatically without any further communication. If such a 
case arises, the officer will not be considered further fo ran  
ad-hoc promotion. No such officer shall be given local 

• officjatjng.promtj0 toany higher post further; None of the 
officers shall be alied to join the new post on ad-hoc 
promotion after 40 days from the date of issue of this order - 	- - 
as the order will not be valid after 40 days. 

Copy to: 	
0 

5. 	CPMG 	ahati/pMG 3harkhand 
6. 	PS to Hon'ble MOS(C). 	- 	 - - 

- 7. 	Sr. PPS to Member (Finance) Telecom Commission. - 	- 
Sr.DDG(IA&p), BSNL/3t.DDG (SEA) BSNL - 	• - 
DDG (EAF)/Djrector (SEA), DOT 	 • 
CS to Member (Finance). 	• 	• 	 - - 

	

- 11. General Secretary, A.I. -P&T AFSOA, New 	ihi. -c 

12. Guard file/sare. 	 - 

- 	: 	• 	 (Ja ir Singh) 	- 
0 	

• 	Account Officer (P) SEA 

-- 
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NO. 4-8 /2001-SEA-BSNL 
BHARAT SANCHAR NIGAM LIMITED 

SANCHAR BHAWAN, 20, ASHOKA ROAD 
NEW DELHI-110001 

4 

• Dated: 27 th . FebrUary,2001 

Sub: Pro motion ahd transfer! postings in the grade of'. 
Senior Time Scale of Indian P&T Accounts and 
Finance Service Group -"A" 

1 .1 . : 
1 PROMOTION 

Consequent upon the prbñidtion of the f o llowing Sr. 
Accounts Officers/Accounts Officers of the Indian P&T Accounts 
and Finance Service ,Group-B , to the grade of Senior Time Scale of 
Indian P&T Accounts and Finance Service , Group -A., Telecom 

jWing in the scale of pay of Rs. OQQ.Q.j 1 0 on purely. 
I temporary and adhoc basis for a period of one year or till regular 
officers become available' whichever is earlier, with immediate 
effect or. from the date the charge of the post is actually taken, 
whichever is later, vide the Department of Telecommunica tions 
Office Order NO. 7-1/2001-SEA-I dated 19-2-2001 followed by 
corrigendum issued vide No. 7-1/2001-SEA-I dtd. 26-2-2001 ,these 
officers are posted as under: 

	

St. 	Staff 	Name of the Office 	Circle 	Circle 

.No. No. 	(S/Sri/Ms.) 	 Working 	Posted 

	

1. 	80711 G.RAMULU 	 APT 	 APT 

	

.f 2. 	81191 K.DANDAPANI 	 GJT 	 GJT 

81297 R.P.SINGH 	 UPE 	 UPE 

81313 RAGHAVANPODUVAL 	MHT 	 MHT 
81440 PERUMAL ILLAYA 	 TNT 	 GJT 

81468 PATNAIK M R P 	 ORT 	 .MPT 

81469 ROYD S . 	 •., 	KOLTD 	 WBT 

81470 	GUPTA RAMNATH 	'.,. • BRT • 	• 	MHT' 

	

.9. 	81417 KAUR LAL 	 HPT 	 HPT: 

Th ) 



iu. 	81472 	ACHARYA D 11. 
81473 RAMAMOHAN M.P APT 

'IZ 81474 SINGH KRIpAL CHEN.ID 
 

81475 LOKANATHANA N P81 
 81476 ANANT 	KRISHNAN 

KNT 
CHEN.TD  

17. 
81479 SHARMA 	A K 

KNT 
18, 

 81480 RAMACHAND RAN I ALC.GZ 
81481 	INCHEZHN S RABMN 

 
81483 RAMAMURThY I K CHEN.TD 

 81485 	BAKUMAR S  81487 ARORA A C KNI 
 81492 	SRINIVASAS P81 
 
 

81494 	KAMATH H.S. KNT 
81495 	BOSE PRABIR 6. 81496 	BA 	RAMANN K 

KOL ID. 
81497 VENKATARAMANA K 

.EN ID 
 
 

81498 BOMMAYAN V 
APT' 

. 81501 	SHANMUGAM P KNT 

31 
81502 SURYANARAYANAMURTHY 

KNI 
j 81503 	MEENAKSHI SUNDARAM 

N TNT 
32. S 81504 	PRASAD GOPAL KNT 

•33. 81505 	SINHAHP UPE 
 ; 8150 	RAJ KUMAR BRT 
 

81507 SINGH RAM BHAROSA HRT 
 

37 81509 MUMDAR M K BRI 
 NE 

38 
815j0 GUPTA U R 

} 
39 81512 SINGH SHIVAPAL MPT 

81514 SUBRAMANIAM R UPE 
40. 81515 	MALI 	S I KNI 
41 

81516 CHOUDHARY H F 
MHT 

42. 
81517 JAYARAMI REDDY A MHT 

3. •85 	KUPPUAMI N APT 
  1520 	SRINIVASAN V MPT 

 81521 	MADHAVAN UNNI 
T&D 

46, 
81522 SHYAM SUNDER S V 

KT 
 81523 	BHATT R V STR 
 

81524 RAMAKSHNAN S KNT 
 81527 	RAMANI A MPT 
 81528 	K RISHNAMURThY S SIVARAM 

TNT 
 81529 	MISHRAGP APT 
 81530 	RATH G P UPE 
 81531 	SAHUBC  ORT 
 81533 	GOPARU M ORI 
 
 

81534 	YADAV SHRI RAM NTR 
81535 	RAMASUBB IAH T UPE 

APT 

GJT \ 
MHT 
HPT 
KNT 
TNT 
ASSAM 
KNT 
ALTTC.GZ 
MHT 
MHT 
Gil 
KNT 
P81 
KNT 
KNT 
NIP 

KNT 
KNT 
TNT 
KNT 
UPE 
MHT 
HRT 
BRT 
NE 
MPT 
UPW 
KNI 
MHT 

MHT 
APT 
MPT 

TNT 
KT 
TNT 
KNT 
MPT 
TNT 
MHT 
UPw 
MPT 
MPT 
RABMN.ND 
UPW 
APT 



/- 

/ 

() 

0 

• 	, 	57. 81537 SAN KARA NAR.AYANAN K ' '. 	TNT 
• 	

58. 81'539 •SWAMY S MUTHUKUMARA TNT.: 
'59 81540 KARTHIKEYAN S 	,, 

 81541 AHMED SHABBIR 	r BRT 
 81542 SURYANARAYNAN R CHEN TD 
 81543 SANGAMAYYA 	G  
 8544 DHANAPAL P , CHEN TD. 
 814S RAMBALES WAR 	 . ' UPE 
 815 KRISHNAMACHARYULU Y V ,' GJT 
 81550 PATEL M L GJT. 0 

 81553 RADHAKRISHNAMURTHY N STR 
 81554 JAIN R K PBT 
 81555 BALS C ORT 
 81556 GARG SN RJT 
 81558 RAJAN.A TNT 
 81560 .MEHTAM L PBT 

O 	73. 81561 SRIVASTAVASP UPE 
81562 • 

	
74., RAMACHANDRAN A K 	. . 	KT 
75.. 81563 MURUGAN. V TNT 

 81564 RA'\L 	BM 	. .GJT 
 81566 •GUJAR 	S H . MHT 
 81567 SUNDARA MURThY K S , 	CHEN TL 

79, 81568 OM PRAKASH VERMA 	. . 	UPE 
. 81569 PERUMAL M 	 ' 'TNT , 

. 81570 NIVARGIKAR A S ' MHT 

. 81571 MALLIKTK :KOLTD 
83, 81572 NAGARAJAN N . 'TNT 
84. 	• 81573 JUNEJA PRJENDRA PRASAD CO BSNL 
.85. 81574 RAMASWAMYN 	 • TNT 

 '81575 RAM MOHAN RAO R 	• STR 
 . 81576 SATYANARAYANA K 'TS CAL 

 .81579 REDDYBS N 	• • APT 
 81580 TIWARI BRIJESH •1.' BRT 

90. ,84559 PANDEYRG . 	•. • 	COBSNL 
91,. 8153 MOHINUDDIN S K .,, ORT 
92.. . 	815. KESAVADAS A ,• ,APT 
93 	. 815 MANW RAMDHAR BRT 

 • 8158w JAIN PUKHRA] 	. 	••• RJT 
 81588' DARJI R B GJT 
 81590 NAGRAJ M R :KNT 
 81591 SHARMA DARBARILAL '. 3 & K 

98. ,  81592 BEHL NARESH KUMAR PBT 
 81593 NAGALAH V , APT 

 81594 CHANDRAN N TNT 
 81596 SYAMALR.AOM ORT 
 .81597 ACHARYULU V S N GJT 
 81598 CHANDA SUNIL KUMAR WBT 

1 A 

OuA 

TNT 
TNT 
GJT 
MHT' 
GJT 
.GJT 
GJT 
HRT 
GJT 
GJT 
APT 
PBT 
MPT 
PJT 
TNT 
PBT 
H RT 
Kr 
GJT 
GJT 
MHT 
TNT 
HRT 
GJT 
MHT 
MHT 
GJT' 
CO BSNL 
MHT 

0 

APT 
CO BSNL 
HRT 
RJT 
CO BSNL 
MPT 
HRT. 
PJT 
RJT 
GJT 
KNT 
PBT 
PBT 
GJT 
TF -JB 
GJTO 
APT 
WBT 



( 
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 81599 BANERJEE MAHADEV NE Nt 

 81602 SONIIRADHAKRISHAN RJT RJT. 

 81603 VENUGOPAL P TNT TNT 

101, 81604 PAL NARINDER PBT PBT 

108-81605 VIJAYARAGHAVANJ •KNT •KNT 

109. L81608 KRISHNAMURTHY G APT APT 

110 81609 ROUTH PINAKI NE UPW 

 81610 PANDA BALARAM ORT GJT, 

 1611 TIWARI AKSHYA8AR NATH B RT RJT 

 81612 SATPATHY DURGA ACHARAN ORT ORT 

 81613 PALANISAMY 	K TNT TNT 

 81614 MOHINUDDIN GULAM BRT BRT 

 81615 BISWAL MAHESWAR ORT ORT 

 81616 KUMARASWAMY PILLAI K TF MUM TF MUM 

 81618 OJHABALARAM ORT GJT 

• 	119. 81619 PATIL SW MHT MHT 
MHT 

120. 81620 MAHALLE M T MHT 
I 	MPT 

• 	121. 81621 GADEKAR B G MPT 

122. 81622 H H SINGH BASUDEO P D ETP' BRT 

• 	 123. POSTAL SWAPAN KUMAR ROY PMG JHARKHAND 1 	MHT 

124 POSTAL VINAY KU MAR SIN HA 	H DAP PATNA MHT 

 POSTAL AMIYA KUMAR MO1-iANTY PAO CUTTACK MHT 

 POSTAL JUGAL KISHORE BEUPA 	• PAO CUTTACK MHT' 

 POSTAL VLJAY KUMAR MISHRA 	. PAO LUCKNOW MHT 

 POSTAL RAJ KUMAR SINGH DAP LUCKNOW UPW 

 POSTAL R. NAGARAJAN PAO BANGALORE KNT 

 POSTAL T. SRIDHAR .PAO BANGALORE REP NAGPUR 

2. TRANSFER: 

The 	following transfers and postings in the gradeof Senior 
.. 

Ti me 5Qa l e  are ordered with immediate effect. 

Sl.No 

0.7 

Saff No. Name of the Officer 	Circle 	Circle poted 

(S/ Sri/Ms.) 	Working 	on tranfer 

 80780 	Sri Bheemaiah MHT APT 

 81192 Sri CH. Kotaiah TNT APT 

 80682 	Sri K.Veerabhadra Rao REP NAGPUR APT 

 81408 	Sri G.ShankerUflgam CO-BSNL AT 

 Postal 	Sri M.R.P.Sharma CGMPGIGH AIT 

 Postal Sri V.M. Kalbandhe TF MUM MI1T 
ORT 

 80678 Sri P.N.Panda 	• 
GJT 
MPT UE 

 81020 Sri Rafiqullah 	• 

 80777 Sri Gurmoj Singh HPT HRT 

1 

c 



7.. 

io ine promotion is purely ontemporar and adhoc basis and 
thesè officers would have no claim for their senibrity in STS based 
on this promotion 

4 The posting of the officers in BSNL are on deputation basist 
without ' putation allowan  

5. The aboè. promotio ofthe Officers are further subject to the 
condition tht no disciplinary/vigilance case is pending against the 
Officer(s).. in case any disciplinary/vigilance case of the type 
referred to in DO P&T OM NO. 220 11/4/91-EStt.(A) dtd.'j.4-9-g2 
is 'pending against the Officer(s) or any punishment like stoppage 
of increment is in operation, the Officer(s) should not be 
promoted or relieved on promotion/transfer without the specific 
approval of CO,BSNL. Information in this regard may be brought to 
the notice of the CO,BSNL forthith. 

A 6. The pay of the Officers on promotion to the grade of Accounts 
—'Offlcer will be fixed under FR –22(I) (a) (i) read with FR-35 with 
 reference to their pay in the grade of AO/Sr. AO. 

7.. The Officers now promoted, in case they are officiating on local 
ariangement basis in the grade of Senior 'Time Scale, should be 
reverted .to their 'substantive grade and .be':promoted. afresh in 

! compliance with the orders referred to above issued by DOT. 

8., The Circles will intimate the station of postings to each other in 
respect ofhe officers alloted to their respective circle/offjce. The 
Circles ma 	nsure that the officers are relieved pror'nptly on 
receipt of Ue stations of postings from the Circles concerned 
without waitirfor substitutes to join. 	, 	 - 

t .  
1. . 



----a • 	
(6) 

1 	 9. 	
rdered in office leer No. 314-7/Q 	-. Q) 

re 21-12- 
- 

u,ujcerS promoted o 	 ua
n adhoc basisabove, must join their 

A new places of duty within 40 days from the date of iss üe of orders. 
stat uch, Heads of the Circles are request 	 t to ensure tha the j 	

of Postings are communited to their Counterpa 
	within 10 cays and the maer;of joining/ relieving must be intimated 

Completion of 40 days in a Consolidatedmanner 
	

on 
 

10. In case any Officer promoted on ad-ho 
the new post, i 	 c basis fail to ibm at . will be presumed that they are not interestd in 
ad-hoc promotjdjj and the orders shall be deemed to have been 
cancelled automatilly without any further communication If such 
a case arises, the offlcer will not be Considered fuher for a ad - 
hoc promotion No such officer shall be given local officiating 
prornotio to any higher post further. None of the officers shall be 
allowed to join the new post on ad -hoc promotion after 40 days 
from the date of issue of the order as the order will not be valid after 40 days. 

No leave Should be granted to the Officers after being relieved 
from the Circles without prior permission from the CO, BSNL. 

The C1rcles are requested to please check up the 
U -to-date 'position rarding the vacancies in the,, grade of 

S completjng 	proce 	 TS ater 
of relieving and joining and intimate he 

exacl vacany Position along with the name of the officers working 
in the Circle to Sri G.H.Pradhan 

ACCOUflts Officer (S) by 1 5 th April,2001 Positively. 

13. Charge reports may be sent to all 
Accounts Officer(SEA), Corporate Office, BSNL. Concerned incudjhq 

(PREMA KRISHNAMACI 
ASTT. DIRECTOR GENERJL 



( 

8HAR.AT SANCIJAR N1GAM LIMITED 
Office of the Chief Genera.! Manager Telecom Guwaha.ti 781 007. 

No: ASM/tR/StafYl 29/2000-2001/151 datcd at Guwahati the 21-03-2* 

OFFICE MEMO 

in pursuance of the BSNL, New Delhi Lt No. 4-8/2000-SEA-BSNL dated 27 "  Feb 
2001 andBSNL, New Delhi DtNo: 7-1/2000-SEA dated 13/12/2000 the General 
Manager (Finance), Office of the Chief General Manager Telecom Guwahati 781 007 is 
pleased to issue the following orders of transfer and osting in the grade of Seniot Time 
Scale of Indian P&T Accounts and Finance Service Gr. A Telecom Wing with 
immediate effect in the interest of service. 	- 	 S  

I. Shli.:K,Balas1braIa1)ia!1, O/o CGMTD, Chennai is hereby posted as CÁO (TA & 
TR),Q/o the CGMT, Guwahati yice Shri, S.Subramaniatn CAO (TA&TR) 
ttansferted.Shri, S.Subramaniam is to be relieved on the day of joining of Sri, 
K.Balasubratnanian. 	. 
Shri. M.Tamilnini, ACAO, O/o Director. RTTC, Güvahati is hereby transferred and 
posted as CAO, O/o TDM, Bongaigaon vice Shri USwaigiary transfcued 

3... . Shri U.Swargiar)CAO O/o theTDM, Bongaigaon is transfet red and posted as CAO 
O/o the T1)M, Teur vice Shri K.N.Sharma transferred. 
Shri KN,Sharma, QAO O/o TDM, Tezpur is tr3nsferred and.postedas CAO (SBP), 
O/o the CGMT, Guwahat.i vice Shri M,C,Sharma transferred. 
Shri MC.. Sharma, CÁO (SBP) O/o the CGMT, Guwahati is transferred andposted as 
CÁO, O/o the QMT, Dibrugarh. vice Shri K.Govindaraj CAO now under orders of 
transfer:o Tarniltiadu Circle. 

• 	The promotion of the newly promoted officers is on purely temporary and adhoc 
basis and these officers would have no claim for the seniority in STS based on this 
promotion. 

The pay of the officers promoted to the gradof STS in the 'sale of pyof Rs. 
10000 - 15000 will be fixed under FR 224 (a)(i) reaä with FR 35 with referncà td their 
pay in the grade of A.O/Sr. AO. 

Being on request, the transfer of Shri K.. Sharma will be without Transfer  TA 
and Joining time as it is within one year. The AO (RTTC) will tender financial advie to 
the 1)ircctor, RTTC in exercise of his financial powers in addition to his other duties for 
the time being to facilitate immediate relief of Shri M..Tarnilmani. 

Both ti 	ers transferred outside this circle (Shri S,Subrarnanian and Shri 
K Govindataj) aie to 	 m e relieved autoatically and promptly on the very day of the 
joining of new incumbepts 

Contd ........2 

Ar 



p 
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Charge ICJ)OI1S may be sent to all conerned. 

1. 

(B.P.Singh) 
General Manager (Finance) 

Office of the CGMT, Guwahati 781 007 

• 	Copy to: 
The C.G.M.T., Gu.'ahati. 
The A.C,A,O.(A&i?)0(TA), Circle Office Guwahati 
The ADG (SEA), flSNL, New Delhi 
The GMT, Dibrugarh 
The TDM Tezpur/Bongaigaofl 
The l)ircctor, RTTC, Guwahati. 
The Chief General Manager Telecom, T,N,Circle I ChennaiTeleephone District 
TheOfficrscocerned 	-k. 

9, The P/F,f the officers 
10. Guard file/spare. 

Gral ler (Finance) 
Office of the CGMT, Guwahati 781007. 
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(GOVERNMENT OF INDIA ENTPRISE) 
 

	

SANCHARBHAWAN,20ASHO1 	 " 

N 	DELHI-i 1 	

No 1 5/2001 -SEA(BSNL) - 
Dated at New Delhi the 26-9-2001 	S. 

Sub: PromotionS and posting in the grade of 'STS of Indian 	' 

P&T AccoUnts and Finance Service group 'A' on purely 
temporary and adhoc basis.- . 	 . 	 3 

ConseqUent UOfl the extension ofl adhoc promotion in the'grade of 
STS of Indian P&T Accounts and Fi4ce Service Group 'A' vide DOT 
order No.7-3/2000-SEA dt.7-8-200gthe following Sr.AOs/AOs belonging 

• to Teleom wing and postaL wing .ihb were promoted, to the Senior Time 
Scale of the Indian P&T Accounts and Finance Service Gr.'A' on purely 
temporary and adhoc'.baSiS vide DOT OM, (i) No.7-1/2001-SEA dt.19-2- 

2001 ,(ll)' No.7 -5/99 -SEA 'dated 30.3.2001, -(iii)' No.7-1 /2000-SEA '• 

dt 7 8 2001 and (iv) No 7-1/2000-SEA(Pt) dt 78 2001j are promoted to the 

grade;of STS,of IP&T AFS Gr.'A in the pay scale of Rs.10,000/- 15200/- 
on purely temporary and adhoc basis for a period of ione year w.e.f. 197- : 

2001 (or tiUthe date of retirment) or tilt the DPC approved officers 

become avai!abe, whichever is earlier, afterj!eir reversion to the grade dl 

AO/Sr.AO othe afternObn of_17 -7 -2QP1 and to postthem as under. 

SI No. Name of the officer 	Staff No. Preseflt 	Posting on 

ShrI/Smt./MS. 	 Postig 	Promottqfl 

1 	Pal. Rathindranath 	. 	- 80905 WBT 	WBT 

2 Chaturvedi M.D. - 	 80913 GJT 	GJT 

3 Venugopata Rao R 	•. 80919 KNT 	KNT' 

4 Cha\a Ramesh Ch 	80920 PBT 	PBT 

5 ShaUh Nagur Saheb 	80924 GJT 	GJT , 

6 N.R.dnakiramafl 	- 	 80928 CHTD 	CHTD 

7 M. Chdrasekhar 	 80929 KNT 	• KNT -- 

8 Venkat-haryUlU T 	 80935 APT • 	 APT: - 

\ 	. Chandrsekharafl M.K. 	'80937' MHT- 

f\Sinh Ram Dani 	 80940 • UPE 	UPE" 

ot~ 

  



/ 
'. 
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SI No Name of the officer 	Staff No Present 	Posting on 
ShrI/Smt /Ms 	 Posting Promotion 

,50 
 

amesh Kumar 	 8094lHRT 	HRT 
i 	 - 

j2 fçhakaborthy Samarnath 	80944 KOL TD KOL TD 

13 'Nagarajan M 	 80947 r TNT 	TNT 

• 	 14 Lakshmana Murthy. N 	" 	80949 APT 	APT 

1:.VnkataRao P'' 	th'8o955''.. APT 	APT 

• 	16. 	K. Devada 	 .' 	,8077T 	TNT 

17 	Ba]akrishn 	M P 	 80987 k  KT 	KT 

18 	SharmaG G.D. 	 80988 	UPW 	UPW 

19 	Mohta'Judgo Pal 	 80991 	PBT 	PBT 

20 	MahajanML 	 80994 	PBT 	PBT 

21 	Prasad P K 	 80996 	KNT 	KNT 

22 	Ramanatha P 	 80998 	KNT 	KNT 

23 	Aggarwal J P 	 ,81002 	UPW 	UPW 

24 	Srivastava Cm Han 	v .81 003 	UPE 	UPE 

25 	Sndhara Rao V 	 81004 	APT 	APT 

26 	Jayararnan R 	- 	- 	•81005:: CH TD 	CH TD 

27 	HarjeetSingh 	 t 	810061J&K 	J&K 

28 	KodandapaniV 	 81011 	MHT 	MHT 

29 	Tewari S M 	 81012 	UPE 	UPE 

30 	Krishnamurthy S.R. 	, 81 	CH TD 	CH TD 

• 	31. 	Rafiquallah 	* 	81020 	UPE 	UPE 

• $ 	 32 	Paliwal B.M. 	 81021 . MPT 	MPT 

33 	Rathinavelu 	 81023 :':;CO BSNL 	CO BSNL 

34 	Sainadha Murthy K 	81025.. NCES 	NCES 

35 	Jaganndhafl N 	 81027 	MPT 	MPT 
• 	 36 	MidhaLhand 	 81028 	PBT 	PBT 

37 	Màdan 	 81035 	UPE 	UPE L  
38 	Subramanyacharya A 	81037 	CH TD 	CH TD 

39 	BankeyLal 	 81046 	
1 
UPE 	UPE 

• 	
40 	Perümat P 	 81047 	TNT 	TNT 

41 	Ramcharan 	 81050 	UPE 	UPE 

42 	Dande G.G. 	 81062 	KNT 	KNT 

43 	Charan Das 	 81065 	J&K 	J&K 

• 	 44 	Sornu P 	 81066 	TNT 	TNT 

45 	Govindraj M' 	- 	 81267 	TNT 	TNT 

46 	SivaswamyV 	 84510 	CHTD 	CHTD 

47 	Parmar K.M. 	 84511 	GJT 	GJT 

48 	Pandian K. 	 84513 	TNT 	TNT 

49 	Biswas Krishna Pada 	84515 	KOL TD 	KOL,rD 

• 	50 	Prasad Prahlad 	 84516 	URT 	BRT 
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./ 	.I PJe 	-.. . 	 - 
iflof the.offjcer.. •• -j 	- 

- -Shr
- 	. 

j 
j 	 330 

Promotion  
329 

1TCIGZAL1TC'G€ 
T. 332 

	

333 	
K 	flt • i 	 ') 'C 	

4• 334 BaJakumar OJT- 

336 S 	

: ' 	
Afl1 '

SlAl 

335 Aror,oC 	 JKNT 	,rKNT. 
iv 	 71:B1 	PBT --to'492 KNT  r'.cmaTh H Sfr 	 j 	&8 1 494 	 "-a 

r- 338 Bose Prabir 
339 Balasuhrnr, •.'. 1 

1 Bommayan 	
, ViKN1, 2 Shanmugp.9 	

-. 	 ir' (N1- 	KNT'-r  3 Suanaray,amur N 	81502L NT4, 
	-cTNT Meenai.shi Sundran 

S 	
KNT SInhaHp 	

-81505 RajKum 	 'JRKD'C a, 	
81506 	RT1 	HR1 Sng Ram 'Bharosa 	8150 	RT 	T 

- 	- 	 - 	- MaJumdarM 	 BA K 	
81509 tE Gupta 	 NE
81510 ?1PT 	MPT Snghshvap -  

Subramanjam 	 81512 tTL 	UTL . 	 ER- . 	,.- 	: 81514NT 	KNT;: Mali S I 	- 	- -•• -
: 81515 .HT 	. MHT. -- - -- 

ChoudhHF - - -i 	-  
81516 HT- - Jayram, Reidy A 	 MHT 
81517 4PT 	APT 	 U 

Kuppjswj M 
	81518 	 - 	- -. Srinivasan 	 MPi

:- 	 8120 fNT 	TNT 
BhattRV 	

• 	 - ShyamSunderSV •,. 

- 	81522' 	 TNT - 	-  
Rarn krjs 	 81523 KNT 	KNT 

	

linan S - 	81524 -MPT 
 Rajarnanj A 	. 	 MPT 

 8152r T'4T 	 - 	- - KrIshnamu,hy S Sivaram 	 TNT
81528 MT  MlshraGp 	
81529 	

MHT 
UW 	1JPW p 

RathGp, 	
81530 ORT 	OAT SahuRC- 	
81531CrGn 	CTdA 1 I;j'J i14 	
81533 :ihij 	 DNW ND 	DNWND 
81534, 	UPVV ijp Rama SubbjaIj- 	- 	81535 	01 	APT 

3 4 

34: 
34 
344 

34 

34 
34? 
348 
349 
350 
351 
352 
353 
354 
355 
356 
357 
358 
359 
360 
361 
362 
363- 
36 

it) 
.•. I• 
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Posting on 
...........SflrI/Smt./MS..-- 	 ,•. . 	 . osung .. .. PromoUon: 

c 	
- 	 -., 	 - 

408 SharnaDarbartLa1 	 159lJ&K 
409 BhI 4resh Kumar 	 81592 PBT 	PBTht 
410 NagaiahV 	 8153 GJT 
411 	 -p81594 -.. TFJB 	TFJB 
412 Shyara1 Rao N 	 ' 81596 GJT 	GJT 
413 AcharyauIu VS N 	 81597 , APT 	APT 
414 Chandr Sunil Kumar 	81598 WBT 
415 Banerjee Mahadev' 	81599 NE 	NE J 
416 Soni Radha Knshan 	81602 RJT 	RJT. ' 
417 Venugopal P '- 	 81 603 ..d , TNT  
418 Paul 1nnderc 	 81604 PBT 	PBT 
419 Vijayaghavan J 	 81605 .KNT. 	KNT 	'r 

420 KrishrjamurthyG , 	t81608,. SAPT 	APT 
421 Routh Pinaki 	 81609 CO BSNL CO BSNL' 
422 Panda Balararn 	. 	.. 81610 	GJT 	GJT •.. 

423 Tiwan Akshyabar Nath 	81611 JRKD 	JRKD 
424 Satpathy Durga Acharan 	&1 612 ORT 	ORT 
425 : Palanisamy .K 	 :81613 	 TNT 
426 MohinuddinGhulam 	81614 BRT: . .. BRT 
427 BiswaiMaheswar •, 	 81615 . ORT.: 	•. ORT 
428 Kumaraswamy Pfflai K 	81616 TF MUM 	TF MUM 
429 Ojha Balaram 	 81618 r GJT 	GJT 

.430 PatilS.W 	. 	.. 	81619MHT.. 	MHT 
431 MahalleMT 	 81620 :1MHT 	MHT N . 

432 GadekBG 	 81621.MPT 	MPT . 
433 Singh Bàdeo. P D.:' 	81 622 TBRT 	. BRT. 
434 Swapan Kinar Ray. 	POSTALMHT 	MHT.. 
.435 VinaykumattSinha 	 POSTAL. BRT 	BRT 
436 Amiya Kumar Mohanty 	POSTAL ORT. 	ORT ' 
437 Jugal Kishore Beura 	POSTAL .ME-IT 	MHT 
438 Vijay KumarMishra 	POSTAL UPE..... UPE 
439 Raj Kumar Singh 	 POSTAL UPW 	UPW 
440 ftNagarajan 	 POSTAL KNT 	KNT 
441 T. Sridhar 	 . 	POSTAL REP 	REP 

NAGPUR NAGPUR 

2. 	The promotion of the officers is further sdbject to the condition that 
no disciplinary/vigilance case is pending against the offIers. In case 
any Jisciplinary/vigilanco case of the type referrod to In DOP&Trg. 

.':'•.'. O.M.NO.22011/4/91-Ett.(A) dt.14.9.92 is pending against the officer or 
some punishment like stoppage of increment is current, he should not be 
relieved cn promotion and the matter should be reported to this office 
immediately. 

/ 

H' 

2, 

SI No. ,Name:of the officer 

12 

Staff No. 	Present 
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( 

-: 3 	All o tM 'r terms andcondrtiohs mentioned inthe above DOT orders " 	 1 	
ain unchanged / 	rem
.. 

 
3  

will 	

S 	 3 

kit- 

4 	Necessary charge'report my be sent to all concerned including SEA section of DOT - - 	 . 	

.!._ 	• "I 	 '• 	 . 	 .- 	

IS 	
-.• 	. 

I 	
j 	 93 I 	
xw~ (PREMAKRISH1AiI 

-. 	 :, 
- 	 ssrr. DIRECTOR GENERALSEA IM 

Copyto 	I 	
1 

The Chief General 

Pradesh, Bihar, Karnataka, Kerala, Madhya Pradesh, Maharashtra, 
• 

	

	 Gujarat, Tamilnadu, UPE, UPW, West Bengal Circle, Uttarahchal, 
Chattisgarh, Jharkhand, Rajasthan, Haryana, Himachal, NCES, A&N 

• 	 NE-I, NE-Il, Orissa;-Assam, Punjab, J&K. 
The CGM/IFA BSNL QA Circle, Bangalore 

.3. The Chief General Manager/JFA, BSNL, Ch 'ennai/Kolkata  Telecom Districts 
4. TheChief General 	

Mtce., 

	

I 	 KolkatajNew DeIhI/Mumbaj 
5 The Chief General Manager/I F A ,BSNL,Tefecom Stores Kolkata 
6 The Chif General Manacer/1FA BSNL IF BhIlal/Jabalpurjum 

• 	 7. The Chit General Manager/IFA.BsNL..p,-p 

The Chief General Manager/IFA ALTTC;Ghaziabad/CpAO ITI Bills 
Bangalore/ BRBRfiYrr J.abaIpur/pa Networks New Pelhi/REp -Nagpur. 
PPS to Director(Finance),BSN[ .  Board: 	

-. • 
10.Sr.DDG (EFC)ISr.DDG(FP)/JtDDG(SEA) Corporate Office,, • 	 COBSNL 	 '• 	 • 	 . . •• 

Sr.DDG(vig.)IDIr.(sFj) .  Telecom Directorate.. 
Sr.PPS to CMC, BSNL. 	

•• . 

CSto Member(F),Telecom Dte 
General Secretary,pIp&T AFSOA ,New Delhi. 
Guard file /Spare copies. 	• 

• 	 - 	 . 	

. (S.N.VERMA) \I 	
. 	 ACCOUNTS OFFICER(S 



j 	

0 

1..; 

• 	 H41ATSANArMGAML1M1TFD 
(Ifim5a of dw (lief General Manager Telecom 

Guwahati ' t •  

Memo No: ASM!I'RiStaftYI29/2000-2001/18 dated at Guwaltali the 6/1112 1. 

/ 	
As per the instructions contained in Para:no.2 of the B.S.N.L ew Delhi letter No. 

4-15/2001 -SEA(B.SN.L) dated 26/07/2001 	 ( tief Accounts 
Ofiicev Office of the Telecom Dis'trict Maager Bongaigoaii i I .reby reverted to the. 
cadre of Sr. Accoiints Officer with efThct from the A/N of J 7/07/70011. and he has been 
ordered to look after the dutic of I1-'A/( A () without any extra lemuneiation till 
further orders. 	 . 	. 5 

Thiis iued with the approval of the (Jeiei 	iiager (F) and the Chief Ueneral 
ManagerTelecom, Assain Circle, (iuwahati., 	 . 	. 

.. 

Asitant (:hiet AcCounts 	(TR) 
Office of the (.hief(-ieneraJ Manager JeIe.com  

(iuwhtj 7 	()' 

Copy to: 	1 
1. The ADO(SEA), B.N.L, New Delhi w.r.t the letter No. 4.1 5/2001 -SEA(B.S.N..L) 

dated 26/09/2001. 
7. The Tol?coIu Distii& Matiager, Bougtigoau 
3 The Vigilance Officer, Ofo the CGMT, Guwahati 	• 	 . S.  

4: The A;C) (TA), office of the CGMT, Guwahati, 	-• 	 . 

The officer conecined 	e 	 e) olo  
6. The peiotiaI file ui tue unwet. 	 . 	• 

?, •CuardThI 	 • 	 . 	 S  

IJlJ 	\Ai 
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I 9 7 	 - 
.,f Procedure to be followed in respect of those under suspension/in respect 

cf whom disciplinary/crj11j cases pending 

*11,1 At the timeof consideration of the cases of Government ser-
vants for promotion, details of Government servants in the consideration 
zone for promotion falling under the following categories should be speci-
fically brought to the notice of the Departmental Promotion Committee 

Government servants under Suspension; 

Governmet servants in respect of whom a charge-sheet has 
I 	 been issued and the disciplinary proceedings are pending; and 

(i//) Government servants in respect of whom prosecution for a 
criminal charge is. pending. 

11.2 procedure Departmental Promotion Corn- • ;; 

	

	
mittee shall assessthe suitability of the Government servants .c rni.g within 
the urview of the circumstances mentioned .above along with other eligi- 
le candidates without takHg into considtiôn ..the 'disciplinary case/ 

criminal prosecution pending. The assessment of the DPC, including 'Unfit 
for Promotion', and the grading awarded by it will be kept in a sealed 
cover. The cover will be superscribed "Findings regarding suitability for 
promotion to the grade/post of.......................in respect of Shri ........................ (name of the Governnnt servant), Not to be opened till the termination 
of the disciplinary case/criminal prosecution against Shri.........  ........ ....... The.proceedings of the DPC need onlycontajn thenote "The findings 

*paras 11.1 
to 11.3 as SubStituted by paras. 2 to 2.2 of G.I. ,Deptof Per. & Trg,, 

O.M. No. 2201 1/4/91.Ett, (A), dated the'l4th September, 1992.. 

DEPARTMENTAL PROMOTION COMMITTEES 	f 	91 - 

are contained in the attached sealed cover",.Thé authorIty cmpetent to 
fill the vacancy sh1d be separately advised to filthe vacancy in the higher 
grade only in an ofliciating capacity when the tindings of the DPC in 
respect of the süitab'1ity of.a Government servant for his promotion are 
kept in a sealed cover. 

11.3 Procedure by subsequent DPCs.—The same prpcedure outlin-
ed in para. 11.2 above will be followed by the subsequent Departmental 
Promotion Committees convened till thedisciplinary case/criminal prose-
cution against the Government servant concerned is co:ncluded. 

P9 . 9 S 

ImpLementation of the re&ommendations of DPC - Vigilance Clearance 

17.1 A clearance from the Vigilance section of the Office/Depart-
ment should also be obtained before making actual promotio .norconfir-
mation of officer approved by DPC to ensure that no dislinar - 
ings are against the officer concerned. 
............. 



- 

From - 

M. Taniilmani 
C.A.O., O/o the T.D.M. 	

( 

Bongaigaon, Assam 

To:- 
The Member (Finance) 
Department ofJeIcom 

ti 

Sanchar Bhawan, New-Delhi - 110001 

(Throu2h Proper Channel) 

Respected Sir, 

Sub:- Adhoc promotion to the cadre of CAO regarding. 

In accordance with BSNL HQs. Memo No. 4-8/2000-SEA BSNL dt. 
27.2.2001, lwaspromoted as CAO on adhoc basis for one year and vide GMF 
No. ASM/TR/SW,l129/2000-2001/151 dt. 21.3.2001 [was posted to 
Bongaigaon SSA, er obtaining necessary vigilance clearance. 

:•I.have taken over charge as CAO Bongaigaon on 4.5.2001. 

The BSNL HQs. For some technical reasons re-issued the promotion 
orders on 26.9.200 1 vide 4. 15.2001-SEA/BSNL dt. 26.9.200 1 promoting me 
and others from 19.7.2001 FN for a period of one year by theoretically reverting 
on 17.7.2001 AN. 

The case was agai referred to Vigilance Wing in October 2001. As CVC 
advice has been received in September 2001 in Sri A.N. Rai, AMT Dibrugarh. 
and others case VO has informed the fact. Now GM(F) vide letter 
ASM/TR/Staff/129/2000-2001/18 dt. 8.11.2001 reverted me on 17.07.2001 to 
Sr. AO Cadre and ordered to look after the duties of IFA / CAO without any 
extra remuneration. 

The above orders of GM (F) is partially incorrect as there should be no 
itch in promoting me on 19.07.200 1 as ordered by BSNL HQs. As there was no 
Vigilance/ disciplinary cases was pending against me on 19.07.200 1. No CVC 
advice was reived by that date 

Further it Yi~sI reiterated that CVC advice is mere green signal for 
contemplating disciplmary proceedmgs and will not tantamount to "pendmg of 
disciplinary. / vigilance case". 

(Contd ... P-2) 

' 



55 
1 	

C 

Any disciplinary case starts on issue of charge sheet and said to be 
pending till such time the case is concluded I r 

Please se -the terms of qnnt- ntm1+. 

"The promotion of the officers is further subject to the condition that no (ij$ciplinary / vi2ilance case is nend[g against the officers. In case any.  
disciplinary / vigilance case of the type referred to in DOP & Trg. On No. 
220 1/4/91-E5tt(A) dt. 14.9.92 is pendingagainst the officer or some punihinent 
like stoppage of increment is current, he should not be relieved on promotion 
and the matter should be reported to this office inunediately." 

It is evident from the above that there is no justification for not effecting 
my promotion with effect from 19.7.200 1 as ordered by BSNL HQs. 

I request you humbly to intervene personally & render justice to me by 
issue of CÁO adhoc promotion orders w.e. from 19.7.2001 as ordered by BSNL 
HQs. 

Thanking you, 

Yours faithfully, 

(M. TAMILMAJll) 
CAO 0/0 the T.D.M., B.S.N.L. 

Bongaigaon (Assam) 

Copy to:- 

The Director (F) 
B.SN.L. Board, Sanchar Bhawan 
New Delhi-. 110001 

(M. TAMILMANI) 
CAO, O/o the T.D.M., B.S.N.L. 

Bongaigaon (Assam) 



• 	 : 

From, 	 '. 	 -.--- 
M. Tamilmani, IFA 

 

0/0 the T.D.M,' Bongaigaon 
Assam. 

To, 
The Sr. Deputy Director General(Vigilance), 

• , 	 DOT, San char Bhawan, 
20, Ash oka Road, 

• 	 New Delhi— 110001. 
(Through proper channel) 

Respected Sir, 

Sub: Vigilance clearance - reg. 	I 

Ref: BSNL Hqtr. No. 4-1512001-SEA(BSNL) DL 26.9.2001. 

Sir, I beg to submit the following few lines for favour of consideration and favourable orders. 

• 	 I was promoted to the' grade of adhoc GAO for one year vide BSNL memo. Dt. 27.2.2001, and I 
• 	 have taken over charge as CAO,Bongaigaon on 4.5.2001 after necessary vigilance clearance. 

Sir, vide reference cited above DOT/BSNL Hqtrs. reverted adhoc CAOs on 17.7.2001 and 
promoted on 19.12001 for some technical reasons. 

GM(Finàn'ce) called for vigilance clearance again from Vigilance Officer, 0/0 CGMT, Assam. 

In the first vpek of October, 2001 a CVC advice has been received for contemplation of disciplinary 
case to Sn A. N. Rai,& me & others. (GP-PT DROP WIRE CASE. ASSAM ALONE FACING CBI,CVC - 
GREAT INJUSTICE, TOUGH SO MANY OTHER CIRCLES PURCHASED FROM SAMEJ&K TENDERER 
B. R,ELECTRICALS") 

Vigilance Officer instead of stating clearly" No disciplinary/ vigilance case is pending. However, CVC 
advice has been received for contemplation of disciplinary proceedings", simply made a remark' In respect of 
Sri Tamilmani, CVC advice has been received for contemplation of disciplinary proceedings. 

CGMT, Assam in turn kept my promotion pending perhaps due to confusion, though my case do not 
attract the provisions of DOP Memo. Dt. 14.9.92. 

Sir, my promotion on 19.7.2001 can be given effect to as : 
I am not under suspension. 	I 
I have not been served charge sheet'and nodisciplinaryMgilance case is pending. 
I am not under Criminal Prosecution and, 
No punishment of stoppage of increment is current. 

Still I don't know why CGMT, Assam has not given 'effect to my promotion from 19.7.2001 as 
ordered byBSNL Hqtrs. My mental agony is unbearable. 

Kindly extend your helping hands and instruct CGMT, Assam to give effect to my promotion from 
19.7.2001 as ordered by BSNL. 

I humbly. beg my pardon for the inconvenience caused to you. 

Thanking'you, 
Yours faithfully, 

i: 	Bongagaon, Assam 	 . 
24.12,2001 

M.TAMILMANI 

Copy to:- 

(1) The Director (SEA) BSNL. 
Sir, kindly instruct GM(Finance), 0/0 CGMT, Assam to give effect to the promotion ordered by 
BSNL, as there is no justification for withholding A. 

• 	 • 

BLAB 	 •.• 
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IN THE CENIBAL AtilNISATIVB JBI3U14AL 	
CD 

GUWAHAPI BENCH ;::: GUWAHATI 

0 .A. NO 79/2002  

iri N. Tamilmani 

•....... 	421&aflt' 
Va 

Union of India & Others. 

....... Redents. 

( Written Statements filed by the respddent 

No 1, 2 and 3 ) 

The written statements of the abovenoted respondents 

are as follows $ 

1 • 	That a copy of the 0 .A • No. 79/2002 (referred to 

as the "application't)has been served on the respondents. 

The respondents have gone through the same and understood 

the contents thereof. The interest of respondent No • I & 3 

are similar. The interest of the respondent No.2 is different 

so far as the interest of 14/S. Bbarat Smehar Nigam Ltd ( a 

registered Company under the C onipan ie a A Ct, 1956) wh ich is 

a body corporate having separate and distinct legal entity 
1 

that can we or be wed by its nanie. M/S/Bharat Sanchar 

Nigam Iitd. has not been impleaded as a party as it has not 

yet been notified by the Govt • af to bring it under the 

Sxxxid jurisdiction of the Central Administrative Tribunal 

Act, 1985 • After the creation of 14/s Bharat 3anchar Nigam 

Ltd (i/S B 1L" in short ), the employees In Group 'C' & 'D' 



has already been absorbed in 14/3. BL as employer for all 

each purpose and intent • So far as the cases of oficer a 

in Group 'B & 'A' are concerned,, they would be treated as 

Govt • servants on de eme d deputation to 14/3. B SNL • The 

Latter of absorption of such officers in 14/s B1L is also 

under process. This process being challenged by some group 

of officers, the matter is subjudiced in the Principal Bench 

of Hon 'b I.e CAT, New De lhi • Under these cii' cum stances, the 

answering respondents shall have their limited jurisdiction 

to aver on any matter relating to N/S BTL. The M/S BSNL 

being a body corporate, the Board of Directors of 14/8 BL 

can take any such decision relating to conditions of service 

of any such class of employee as it may deem fit and proper. 

Therefore, the averrente made In this written statements 

shall be subject1sucb jurisdiction, power and authority 

within the parameter of law and rules. Save and except as 

stated above the respondents have filed their written state -

menta as common to all of them. 

20 	That the statements made In the application, which 

are not specifically admitted by the answering respondents, 

are hereby denied. 

3. 	That with regard to the statements made in para 1 

and 2 of the application, the respondents re-iteriate the 

foregoing statements made in this written. statennnts and 

state that any such order, direction, judgement if passed 

by this Hori'ble Tribunal wOuld operate subject to such 

provisions/limitation as stated herein above. 



p 

4- 
4 • 	That the answering respondents have no comments to 

offer to the statements made in para 3, 4.1 and 4.2 of the 

application. 

5. 	That with regard to the statements made In para 4.3, 

the respondents state that the facts submitted by the appli- 

are not disputed and it is true that the applicant stood 

promoted to the Senior Time Scale (sTs) of Indian P & T 
Accounts and Finance Service Group 'A' (I? & TAPS) on adhoc 

basis for a period not exceeding one: year, w.e.f. 19.2.2001, 

after obtaining vigilance clearance • This promotion order in 

respect of the applicant was purely on temporary and adhoc 

basis though made against regular vacancies since the applicant 

did not ttkk fxlfill óonditiona for reguLar promotion to 

the STS. Any promotion order on temporary and adhoc basis 

cannot be termed as regular In nature as the same can be 

terminated any time by the orders of the competent authority. 

In spite of the applicant being a Group 'B' officer not even 

coming within the con sideration zone in the DPO for the junior 

Time Scale which is the entry grade for group 'A' post, the 

promotion given to him in the STS on purely temporary and 

adhoc basis only as per provision to Rule 17(1) of the old 

Recruitment Rules 1972(RRS). This old RRS have been revised 

in August 1 2001 (copy enclosed ) wherein the above clause is 

de lected. 

As auch, the statement of the applicant that the 

adhoc promotion issued to him vide order dated 19.12.2001 is 

regular In nature is totally baseless. 



Wr LIM 
6 • 	That the statements made In para 4.4 and 4 .5, 

being matter of records admitted to the extent of such 

records. 

7. 	That with regard to the statements made In para 

4.6, the respondents state that since in the grade of $TS 

adhoc promotion orders were issued batch wise as per the 

000urax,ee of vacancies, there were 4 different orders Issued 

on 4 different dates. Therefore, to streamline the process 

of adhoc promotion, it was decided to terminate all the 

adhoc arrangement In the grade of STS on 17.07.2001 and issue 

one single consolidate order w .e .1 • 19.07.2001 for a period 

of one year after giving a break on 18.07.2001 and the order 

dated 077 • 08 . 001 was 18 sued to that e fleet promoting all the 

officer afresh. This was done due to the reason that a 

junior officer promoted at a later date continued to work 

in the grade of STS (adhoc), when his seniors working in the 

same grade were due to be reverted on completion of the one 

year period of their adhoc promotion to STS. 

The name of the applicant was also included in the 

adhoc order dated 07.06.2001, This was done purely on the 

administrative grounds in which the officers senior to the 

applicant were also reverted. As such, the contention of 

the applicant that his name has been wrongly mixed with other 

officers is not correct. 

The applicant lürtber stated that he does not. lOw 

about the contents of the letters and OMs mentioned in the 

office order issued by 00, BIL on 26.09.2001 endorsIng the 

order of DOT dated 07.06.2001, whereas one of the OMs referred 



to therein is the order datdd 19.02.2001 vide which the 

applicant stood promoted to the 3(A). The applicant is 

very well aware of his order, as he has referred to the same 

in the 0 .A • vide para 4.4. The remaining three OMa viz 

No. 7'5/99SE dated 30.03.2001, No. 7-1/2000-SEA dated 

07.06 .2001 and No • 71/2 000-SEA (Pt. ) dated 07,06.2001 however 

do not have any relevance with the promotion of the applicant 

to the S849 Hence he need not bother about the same. 

From the above, it can be very well seen that the 

applicant has approached the Hon'ble Tribunal without suffi-

cient Iowledge about the facts of the case and is trying to 

mislead the Hon 'ble CA1P by ñzrnishing false and fabricated 

fcta of his oai • The Ok may be dismissed on this ground 

alone. 

8 • 	That with regard to the statement s made in para 4.7 9, 

the re spondent8 th state that by the said order dated 06.11 .01, 

the adhoc and temporary promotion to the applicant in the grade c 

of STS(A ) was terminated and he was reverted to his substantive 

grads of Senior Accounts Officer w.e.f. 17.07.2001 by 00, 

BL. As already explained above, it was a consciOu8 admlnis 

trative decision to terminate all adhoc officiating arrangement 

on 17.07.2001 in order to streamline the process of adhoc 

promotion • The order dated 06.11.2001 was issued by the 

Chief General Manager, Assam Circle, towards implementation 

of the DOT order No. 7-3/2000-SEA dated 07.06.2001 and IM 

33IL, CO, order No. 4"15/2001-SEA(BSTL)dated 26.09.2001. 

The order dated 26.09.2001 has twin effect of 

reversion and subsequent promotion. The reversion is absolute 

while the subsequent temporary promotion is subject to the 



condition laid down in para 2, tberof. 

At the relevant point of time it had already been 

formally decided by the competent authority to initiate 

departmental proceedings against the applicant based on OBI 

enqu.iryrreport which prima -icie revealed that there are 

st7ig materials to proceed against his for grade misconduct. 

• //.noe a decision had already been arrived at to initiate 

" disciplinary proceedings it was not appropriate to promote 

the applicant. However, owing to the procedLde,he 

chargesheet could be finally issued only 	0"6.02.2002 

9 • 	That with regard to the statement e made in para 4.8 9  

the respondents state that the CBI made a thorough investia 

tion into the purchase of store materials from a private il 

supplier and submitted its report. The CYC exanitiaed the 

report and advised that regular departmental proceedings be 

initiated against the applicant for his alleged act of 

omission and commission. The departmental authority also 

applied their own mind keeping in view the CVC advice and 

came to the conclusion that there are materials to proceed 

against the applicant • A considered decision had been taken 

to initiate Disciplinary proceedings by issuance of charge 

sheet • Therefore, though a charge sheet had not been actually 

issued till the relevant time, the decision to charge sheet 

was well in place and only some paper works were left to be 

completed. for all practical purpose, the applicant was 

under cloud when the adhoc promotion came up for consideration. 



That with regard to the statements made in pam 

4.9, the respondents state that tbepresenta1bion of the 

applicant forrded by CO, BTL, has been disposed by the 

Respondent No.3. The copy of the said order of disposal 

wou].d be produced at the time of hearing if required. 

That with regard to the statements made in pam 

4 • 10, the respondents state that since the post of CÁO is 

substantively vacant and no CÁO level officers available, 

it was decided in a compelling situation to entrust the day 

to day work of CÁO to the applicant, being the senior most 

officer in that situation • This was done to ensure the 

ooth inctioning of the Bogaigaon Telecom District. 

120 	That with regard to the statements made in pam 5.1 

to 5.8 9  the respondents state that the gromds as shoun by 

the applicants can not sustain under the facts and circumetan - 

cea of the case • Hence, the application is liable to be 

dismissed as devoid of any merit. 

13 • 	That the ans4ering respondents have no comments 

to the statements made in para 6 and 7 of the application. 

14. 	That with regard to the statements Lade in para 8.1 

to 8.5 and 9 1, the respondents state that under the facts and 

circumstances of the case and the provisions of iaw and rules, 

the applicant is not entitled to any relief as sought for 

in the application and the application is liable to be 

dismissed with cost as devoid of any merit. 



In the prealses aforesaid, it is there 

Lore prayed  that Your Lordahips would 

be pleased to hear the parties,peruse 

the records and after hearing the parties 

and perusing the records, shall further 

be pleased to dismiss the application 

as devoid of any merit. 

Verification.... 



4 ,  

I, Shri 	 Q-Qe,-h 	pre sent].y 

• 	wor kinga as 	 trTQ&i ( to) o 4- 	C4 

• 

	

	being competent and duly authorised to sign this verification, 

do hereby solemnly affirm and state that the statements 

made in para\) 	, , 	 \ k - are true to my 

1iowledge and belief, those made In para 	- 

being matter of records are true to my information derived 

therefrom and the rest are my bumble submission before this 

Hon 'ble Tribunal. I have not suppre seed any material facts. 

And I sign this verification on this ç th day of 

Ju, 2002 at Guwahati/New ])e ihi. 

DO ponent 
r.ccn 

,. 

The' 

tr T 

1cr C!c. 
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M.K. SET) 
UNDER SECRETARY (SEA) 

'To: 	- 
PS toMOC/PS to MOS(C) 
The Chairman and all Members, Telecom Commission. 
All Advisors, Telecom Directorate 
The CM]), BSNLJMTNL, New Delhi.' 
All Directors, BSNL Board. - 
. All Sr. DDsG / DDsG in Telecom Directorate/ BSNL 
DDG (PAF), Deptt. of Posts, Dak Bhawan, New Delhi. 	.' S 

DOP&T New Delhi.(Estt.(RR) Branch .) w.r. t their u.o. Dy.  . No.10/US/RRJ2000 
dated 11.1.2000. 
Ministry of Law Justice and Company Affairs, Shastri Bhavan, (Attn: Sh. S.D. 
Ahuja, Dy. Legislative Counsel) w.r.t. their U.O. no. 1086/2000 SRO dtd. 
27.4.2001. 
The Secretary UPSC, New Delhi [Attn. Shri S.S. Nair, Under Secretary] (4 Copies) 
w r t their letter No 3/21 A(2)/2000-RR dated 8 '  January, 2001 

11 Lok Sabha Secretanat (5 copies), Committee on Subordinate Legislation, Parliament 
Annexe, New Dellu 
Rajya Sabha Secretariat ( 5 copies), Committee on Subordinate Legislation, 
Parliament Annexe, New Delhi. 
The Official Languages (Legislation) Commission, Bhagwan Das Road, opposite 
Supreme Court of India, New Delhi. 
The General Secretary, AIP&T AFSOA, A-4/6, M.S. Flats, Peshwa Road,'Gole 
Market, New Delhi.  
General Secretary, AIP&T Accounts and Finance Service(Direct Recruits) 
Association, D.T.O. Bldg, Prasad Nagar, New Delhi-i 10005. 
Guard File/Spares. 

No 7-6/89-SEA 
Government of India 	 / 

Department of Telecommunications 
:.. Sanchar Bhavan, 

''.NewI)elhi-l10001. 

Dated the 23' Aigust,  2001. 

Subject: Indian Posts and Telecommunication Accounts and Finance Serse 
Group 'A' Recruitment Rules 2001 - circulation of printed versin; 

The undersigned is directed to say that Recruitment Rules for Recruitment to 
Indian Posts and Telecommunications Accounts and Finance Service (Group 'A') have 
been published in the Gazette of India {part II- Sec.3( i) } on 4.8.2001. 

2. 	A copy of the printed version of the said Recruitment Rules is enclosed for 
information please. 

(MX. SETIA) 
UNDER SECRETARY (SEA) 
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(Department ofTeomflUntCat10I) 

• 	 . . 

	

New Delhi, the 24th3U1y,2001 	. 

G. 
S. R. 416.—In exercise of the powers conferred by the proviso to article 309 of the Constitution, and in 

and Finance Service (Group 'A' Posts) Recruitment Rules, 1972, 
supersession of the Indian Posts and Telegraphs Accounts ,  be done before such supersession, the President hereby makes the following 

"Al,  excet as respects things done or onufted to 
regulating the Recruitment to the Indian Posts and Telecommunications Accounts and Finance Service (Group 

I rules 
namely— 

These rules may be called the Indian Posts and Tel 	mwucations, 
• 	 . 	 1. Short Title and CommeflCemeflt.—O) 

Accounts and Finance Service Group A Recruitment Rules 2001 

(2) They shall come into force from the date of their publication in the Official Gazette 

2. DefinitiOn —In these rules unlyss the context otherwise requires - 

"Appointed day means the date on which these rules come into force 

"Approved Service"' means the total length of service in the grade and shall eckon from the first Janualy 
the member was recruited, and following the year of examination through which 

of seniority in the  case of those persons appointed before the 
(1) taken into account for the purpose 

appointed day -. 
but for his being n leave or 

• 	 : (ii) during which an officer would have held a duty post in that grade 
otherwise being not available for holding such posts 

-(c) "Commission" means the Union Public Service Commission 

• 	 -- .......•.•---.• -.. --•-.-•- 	 • 	

•----- --------------- 
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"Departmenta1PrnmOtiOflCOmflt1ee" in relation to any grade, means a committee seci1led in colu 

"Examination' means a combined competitive examination consisting of a preiminazy examination and a 	
L 

main examination for recruitment to the Indian Posts and TelecommunicatiOns Accounts and Finance 
Service and such other services as may be specified by the Government from time to time; 

• 	 ( "Grnmcnt" means the Centtal Government; 	 S  

® "Grade" means the grade speced in nile 3; 

(h) "Scheduled Castes and Scheduled Tribes" shall have the same meaning as are assigned to them by 
clauses (24) and (25) respectively of article 366 of the Constitution;  

) "Sece" means Indian Posts and Telecommunications Accounts and Finance Service (Group 'A') 

conshtuted under rule 3. 

3. ConstitutIon of the Servlce.l) The constitmed service to be known as the Indian Posts and Telecom 

Accounts and Finance Service Group 

(2) The Service shalt consist of, 	 S  

(1) persons appontcd to the seMce under rule 5 and rule 6. 

(ii) persons appointed to the service after such constitution in accordance with the provisions of these rules. 

(ni) there shall be following'  grades in the service, namely :- 

• 	(a) JualorTime Scale 	
, 	8000-27543500) 

s. 10000-325-15200) 
) Senior Time Scale 	 0 	

'  

Juor Administrative Grade 	
s. 12000-375-16500). 

in 
	 . 

Selection Grade in Junior 	
(Rs. 1430040048300) 	 . 

AdministmtiVe Grade 	 . 

(c Seinor AdnisatiVe Grade' 	
- 	s. i8400500-22400) 	 . 

( Hier Administrative Grade 	
s. 22400525-Ze500) 

(g) . Advisor (Finance) 	
' 	 s. 2240000-26000) 

• 4. Authorised Perma 	
Strenh and Temporary trenh of the Ser%ice. 1) The authorised peaneflt 

strcnth and temporary strength of the various grades on the date of commencement of these rules and the'numbCr of posts 

in each grade shall be as specified in Schedule 1. 
(2) Aftcr the commencement of these rules, the authorised permanent scngth ofvari9US grades shall be such as 

may, from time to time, be determined by the Gernment. 
(3) The authority competent to make an appointment to a grade may make such temporary additions to the 

strength of the grade as it may deem necessary from time to time subject to any general or special orders that may be issued 

by the Government. 
Initial Constitution of the Se icl) All esting officers holding du posts on reilai basis in th 1nan 

Posts and Telegraphs Accounts and Finance Service on the date of commcflcCmehit of these rules shall be the members of 

the service in their respective grades. 	 . 	 . 
(2) The relar continuous seice of the officers referred to in sub-rule (1) before the commencement of these 

ualifying setvice for promotion, conflrmatiofl and pension in the serViCC. 
rules shall count for the purpose of probation q  

fRecruitmeflt.—(l) After the initial constitution of the service, recruitment to the service shall be 
Method 

	' 

made by any of the following methods, namely,— 	 S 	 • 

(a) by a competitive examination 
m 	

held in accordance with the provisions contained in Schedule II of these 

• 	les 	• 	 S 



2) Recntent othe L or Te Sc 	ft 1  e 	c ch 
7 
 It b 	mdor 

Fiftypercent ofthe Junior TimeScale posts by a conpeuti'e examination for appointment to thejumor time 
scale ofthe ser ice which i1l be held at such tmds aniolaces-a0ihay be pi€scnbed in a notice issued by 

-y 	
the Commission for this purpose 

Fifty percent of the posts rn the Junior Time Sle by promotion in accordance with the provisions 
prescribed in Schedule II ofthese rules 

(3) Subject to the provisions ofthese rules the Government shall determine the method or methods of recruitment 
to be adopted for the purpose or filling any, particular . acancy or acancies in the 1 sc'ice as may be required to be filed 
during any part.icular penod ofrecruitment and the number ofpersons to be recruited by each method 

T. Appointment to the Service - 

All appointments to the seryice after the initial cotimt1n shall be made by the Government 

Initial appointment ofthe persqns recruited to the lervice under clas(a) ofsub rule 1 ofrule 6 shall e in 
the Junior Time Scale ofthe Service 

Appointment to the service shall be subject to the orders regarding the special representation in the 
service for the specific classes or categones ofpexons issued b the Government from lime to time 

8 Appointment by deputation _Lin  tie event of non aailabilit\ of elgibkoff1cers by direct recruitment or by 
promotion, the Government may appoint on eputation to a pot bome on theidre of the service officers in the 
appropriate grade from other. Departmentspf Central Government or in consultatioith the Commission from a State 

Government/Union terntoiy StatutorylSenu Government Public S 1ec& Undertakings/Autonomous Bodies and the period 
of deputation shall not ordinarily exceed three years 

9 Probation —(1) Candidates appointed to the service either by selection tlrough examination or by promotion, 

shall be on probation for a period of two years 

A probationer under, training shall attend such iectu4s and undergosuch exanunaiion/tests and exercises in 
various training centres as decided by the Competent Authorityorany Authonty s decided by the cadre controlling 
authority from time to time 

At the end of the period of training the Competent Authority or any otheruthonty as decided by the cadre 
controlling authority, shall assess the recordstaking into accout the marks dtaiied by the probationer in different 
training institutes and departmental exanunalions, etc 

Theovernment may extend the eriod of probationjpecikd in subrule (1) if on the expuyof the period of 
probation, referred to in sub rule (1) or of any extension thereof a the case ma t  is of the opinion tht the candidate 

is not fit for permanent appointment or at any such time during su 	enodfp%batlon9r extension it is atisfied that the 
candidate will not be fit for permanent appointment i the expiraon of the peril 	uth probation or of extension, the 

- 14  

Government maycdischarge or revert a ndidte to his substantr%e-post or pass suhorders as ity think fit. 

On the completion of the period of probation the candidates ifc iiside'r1 fit for permanent appointment, will 
be confirmed in their appointment 

The Cometeat Authority as may be decided by th6 cadre control J'i ng`qithority shall prepare a list of all 
probationers who are recruited to the service tlrough the Commision Such iist ha1iTl3earranged in order of merit which 
shall be determined in accordance with the aggregate marks obtaifled by a probatikoner  s per the following parameters - 

Marks obtained at the competitive examination hldby the Conirmssion 

Out of an aggregate of 100 marks as per the proportion caimarke1 f& each parameter 

Marks obtained in the La! Bahadur Shastri 
National Academy of Admimstration— 	 100/0 

Marks obtained in the National Institute 
of Financial Management, Faridabad— 	 40% 
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Marks obtained in the dcpartmcntal exam, 
at Advnnccd Level Telecom Training Centre, 
Ghaziabad— 	 S 	 300/u 	 \ 

For the performance ofthepobationcr° 
during on the job training the Competent 
Authority or any other authority as may be 
decided by the cadre controlling authority 	 - 
may assessthe performance based on fictd 	 - 
reports from Internal Financial Advisors— 	 lO% 

For. the assessment by Competent Authority 
or any other authority as may be decided by 
the cadre controllizig authority on parameters 
like discipline, class participation, project 
performance, extra curricular activities, etc.— 	 1O% 

If two or more probationers have secured equal number of marks in aggregate their inter-sc merit shall be decided 
as per Commission's merit list. The inter-se seniority amongst the probationers will be decided on the aggregate marks the 

probationers obtain in the above six parameters. 

(7) Sub-rules (2), (3) and (6) shall not be applicable to the Officers appointed to the Junior Time Scale by promotion. 

10. Substantive appointment in the Service—All substantive appointments in the service shall be made to the 
appropriate grade of the service and not against the specified posts in that grade. 

11. Seniori(y.—( 1) The seniority of the members .of the service in each grade shall be determined in accordance 

with the general orders regulating seniority of Government servants issued.by the Government from time to time. 

(2) In cases where juniors who have completed their qua1ifring/c1igibilitY service are being considered for promotion, 
their seniors would also be considered provided they are not short of the requisite qualifying/eligibilitY service by more 

than lalf of such qualifying/eligibility service or two years, whichever is less, and have successfully completed their 
probation period for promotion to the next higher grade along with their juniors who have already completed such qualil'ing/ 

eligibility service. 
12. Liability for transfer.—OflicerS of the service shall be liablô for transfer anywhere in India. 

13. DisqualifiCation—NO person shall be eligible for appointment to the service: 

who has entered into or contracted a marriage with a person having a spouse living; or 

who having a spouse living, has entered into or conracted a marriage with any person, 

Provided that the Governmer.t may, if satisfied that such marriage is permissible under the personal law applicable 
to such person and the other party to the marriage and thcrá are other grounds for so doing, exempt any person from the 

operation of this rule. 
14. Residuary Matters—In regard to the matters not specifically covered by these rules or by regulations or 

orders made or issued thereunder or by special order the members of the service shall be governed by the rules, regulations 
and orders applicable to the Central Civil Services in general as interpreted bythe cadre controlling authority. 

15. Regulations and Orders—The Govcrncmnt may make regulations and issue orders, not inconsistent with 
these rules, to provide for all matters, for which provision is necessary or expedient for the purpose of giving effect to these 

rules. 

16. 
Power to Relax—Where the Government is of the opinion that it is necessary or expedient to do so, it may by 

and in consulatation with the Commission, relax any of the provisions of these 
a:. "  for reasOns to be recorded in writing  
rules witñ ,'ect to-any class or category 

ok 	
of persons or posts. 

ion—If any question arises as.to the interpretation of these rules, it shall be referred to the 
17. interpretat  

Government who shall decide the same. 

Ut. Saving_Nothing in these rules stialt artect rescrvnUcm nnd other oonOegiOflC required to be provided for 

candidates belonging to the Scheduled Castes/the Scheduled Tribes and other special categories of persons in accordance 

with the orders issued by the Government from time to time in this regard. 

'S 
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SCHEDULE.—! 

(Seerule4) I 
AUTHORISED STRENGTH OF THE VARIOUS GRADES IN THE SERVICE 

Grade 
Strength*. 

1. 	Higher Administrative Grade 
'l 

(Rs. 22400-600-26000) 	
. 

4  
25- (Rs. 22400-524500) 

2. 	Senior Administrative Grade 	 ' 	 ' - 

' 	 47 
' 

(Rs.  

3. 	Junior Administrative Grade 	
' 311 

(including those in the 
Non-functional Grade) 

Rs.  14300400-18300 
Rs. 12000-375-16500 

4. 	Senior Time Scale
' 855 

s. 10000-325-15200) 

•5. 	'Juniorlime Scale 
318 

(Rs. 8000-275-13500)  

' 	

25 
• 	 , 	

Training reserve 	..• 	 • .. 

tNumber of posts is variable depending on the workload. 	•' _____________ 

SCHEDULF,-lI 

- 	 (Sec rule 6) 

Mcthod of recruitmeflL Field of promotion and Mi nimumqualifying service in the next lower grade for appointmcnt 

• 
of Officers on promotion to'duty posts included in various Grades of the Indian Postal and.TclecommufliCations Accounts 

• and Finance Service. 

Serial 	Grade 	. 	 Method of 	Whether selection Field of Selection and the minimum 

number 	 recnutjflent 	by merit or selection qualifying service for promotion 

cum.seniority or 
non-selection post 

2'. 	••. 	 3 	'i"' 	4. 5 	V  

By Promotion 	Selection by merit Officers in thc.gradc of Rs. 224(X)-525-24500 
I 	Advisor 'Iailing'which officers in the grade of Rs. 

' V  (Finance) 
' 18400_500-220(X) with 3 years of regular  

(Rs.2240 0- 	V service in the grade as on 1st January of the 
(i(X)-2(AXX)) year. 

Higher 	' 	
ByPronlotion '. 	Selection by merit 

' 

Officers in the grade of Rs. 184)0-5OU- 
2200() with three, years of regular service 

' 	 . , Administrative inthatGradàaSón 1st Januaryollhc year.  
. Grade 

(Rs. 224(X)- - 

525-245P0) 
 

' 	 Selcétion by merit ' Officers'in the Junior Administrative 
' ScniorAdiflifliS 	-' By Pronotiofl 

' 	
Grade (I) with t (eight) ycars combined 

. " trative Grade 	 . 

V 	 ' 

, rcgular.SerViCe in Juhior Administrative 
(Rs. 18400- 	 V  Grade and Junior Administrative Grade 
5-22400) 	' : 	, (Non-functional Selection Grade) as oii 1st 

-V 	
-:- 

January of that year failing which 



ScHEDULE-Ill 

[See rulc.2 (d) I 

I G9d, 	Composition of Departmental Promotion 
Committee for Promotion to the grade 

2' 

Junior Time Scale 	1. Chairman/Member, Commission 
—Chnin 

2. • Adviser (Finance), Telecom. 
Commission —Member 

Serial 
Number 

1. 

fi 
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2 3. 	 4 5 

• 

(ii) with 17 (seventeen) years' of approved 
service in Group 'A' out of which 4, (Four) 

• years of regular service shall be in Junior 
Administrative grade as on 1st Januaiy of 
that year. 

.. Junior Adminis- 'By Promotion ' 	 Non selection Officers of the Junior Administrative Grade 
trative Grade , 	 .. " 	 who have entered the 13th year of'service 
(Non-Functional p 

'• 	on the 1stJanury of the year calculated 
Selection Grade) . 	 . 	 ' 	 ' from the year of examination on the basis: 
(Rs. 14300-400- '• 	 . of which such member was recruited. 

 Junior Adminis- By Promotion 	. 	 Selection by merit Officers in the Senior Time Scale with five , 

trative Grade . 	 . 	 . 	 , years' regular service or 9 years' approved 
(Rs. 12000-375- . 	 •-  service in Group 'A' as on 1st January of 
16500) . the year. 

 Senior Timç By Promotion 	Selection cum Officers in the Junior Time Scale who have 
• Scale seniothy , ' 	 completed four.years of approved service 

(Rs. 10000-325- . . 	 , 	 , as on 1st January Of,  the y 

15200) 	•. , 	 , '. 	 . 	 '. 	 . 	 ' 	 ' 

 Junior Time (i) 50% by direct 	. ' 	 , • 	 Based on the results of the competitive ex- 
• Scale 	' 	 . recruitment'. 	, 	 , 	 . 	 . 	 . . amination cond!icted by the Commission 

(Rs. 8000- , on the basis of educational qualifications 
275-13500) 	' , 	 . 	 , 	 , . and age limit and any scheme of examina- 

tion that may be notified by the Govern- 
• 	 . 

:. 	 . 
' 	 ment in consultation with the Commission 

from time to time in thic reg2rd. 

(ii)50%by . 	 ' 	 Selection cum- ', 	Senior Accounts Officers in Group 'B' with 
Promotion ' 	 seniority 	. a total of three years combined service as 

Senior Accounts Officer and Accounts 
Officer as on 1t of January of the year.. 
The vacancies for appointment to the' 
Junior Time Scale shall be shared between 
the officers of the Postal and Telecommuni- 
cation Accounts and Finance Service. 
Postal Wing Grup 'B' and the Postal and 
Telecommunication Finance Service Tele- 

r'_........ 	'r' 	it..., L....... 
tJIII VV11I JIOU) D. Ull UI UdSlb UL VddIL 

cies available in the Junior Time Scale in 
the Dcpartment of Posts and Department' 
of Telecom respectively. 

Composition of Departm.ental Prom9-
tion for confirmation to,the grade 

.3 1  4 

Adviser (Finance) Telecom 
Commission 	—Chiiman 
Deputy Director General concerned 
Telecom Commission —Member 
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3 DepyDirector General concerned 	3 Director (Saff Establishment 
(FinanceWing)Telecom Commission 	Accounts) Thecàm Commission 

• 	. 	.. 4. 
—Member. 

Director (Staff Establishment Accounts) 
• 	. 	. 	.. 	 . 	. 	. Telecom Commission—Member . 

2. 	. 	SeniorTime Scale  Adviser (Finance) Telecom 	. 	Notapplicable. 
.. 	 . .. on—Chairnn 	.. 	 .. 	 •. 

 Deputy Director General concerned 	 : 

: 
(Finance Wm 	Telecom Commission 	 . 

3 Director (Staff Establishment Accounts) 
Telecom Commission—Member 	.. 	 .. 	 . 	... 

Junior. 	. . 	1. Chairman/Member, Commission . 	Not applicable. 
AdministItive —hairmai' 	 .. 	 . 	'. 	 . 	.•. 	 . 	. 	 . 

S.  ksa(Finance) Telecom 
Commission—Member 

3. Deputy Director General concerned 	 . 	. 

(Finance Wing) Telecom Commission 	. 	.. .. 	 .. 

-Mexnber 
4 	. Selection 

• 
. 

. 	 . 
Member (Finance) Telecom 	 Not applicable. 

• 	. 	. 	Gmd/Junior . Commission—Chairman 	 . ... 
Administrative 

S  

 kdviser (Finance) Telecom 	 . 

Grade 	:. . Commission—Member 	 . 	. 

.3.. DeputyDirectorGençralconcerned 	. 

Finance Wing) Telecom 	• 	. 	. .. 	 . 	. 

Fothmission_Member 	. 	. 	 •. 
5 	Senior . 	 . . 	1. 	. Chairimn/Meniber, 	 Not applicable. 

Administrative 	.. . pdpijn-p 

Grade 2. Member(Finance) Telecom 	. 	 . 	. 	. 
Commission—Member 

3. Adviser(Finance) Telecom 

. 	
. 	.: 	 •• 	 . 	S.  FommissionMember 	 . 	. 	. 	.5 . 	 .. 	 . . .. 
6. 	Higer 	. . 	1. Chairman/Member, 	 Not applicable. 	. 	. 	. 	. . 

Admiiurative Commission—Chairman 
Grade  Chairman Telecom 	 ... 	 . 	. 	. 	.. 	 . 	. 	. 

Commission—Member 	. 	 . 

 Member (Finance) Telecom 	 . 	.. 	
.5. 

- 	. 	. . ommission—Member 	 . 

7. 	Adviser 	. . 	1. ¶hairinan/Member, 	. 	 Not applicable. 
(Finance) 	. . 	. 	. Commission—Chairman 	 . 	. 	. 	. 

2. Chairman Telecom.  

.. CommioMember  
.3 Member(Finance) Telecom 	 .. 	 . 	. 	. 	. 

omnussion—Mernber 
No. 7/89-SEA] 

/ 	. 	 M. K. SETIA,, Under Secy. (SEA) 

t4*Ik 	ITftt .4IH1 4K'1 	 . 

(Wrft 	) 

91 Jft, 23 	2001 	
_...- 
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